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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

Friduy, 218t November, 1947.

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the .
<Chair.

' STARRED QUESTIONS AND ANSWERS.
(@) ORAL ANSWERS.
ExPLOITATION OF MINERAL RESOURCES

205. *Shri 8. Nagappa: (a) Will the Honourable Minister of Works, Mines
and Power be pleased to state the total quantity of coal, iron and other minerals
that are exploited from the mineral resources in our country every year for the
last 3 years?

(b) Is there any recheme under contemplation of Government to increase the
-exploitation?

(¢) 1f so, what is ft, and if not, why vot?

The Honourable Shri N. V. Gadgil: (a) A statement, showing quantities of
coal, iron-ore and other important minerals produced in the country, during the
Inst three years, for which complete figures are available, is placed on the table.

(b) Yes.

(c) As regards coal, the Government of India, with a view to implementing
the recommendation of the Indian Coal Fields Committee, 1946, for stepping
up production of coal, formed an interdepartmental committee to draw up a
co-ordinated plan of coal praduction and:transport, over the next five years.

With regard to minerals generally, exploitation is mostly in the hands of
private concerns except production of coal from State Railways collieries,
which are run by Government.

The following schemes are under contemplation of Government, and are
intended, inter alia, to encourage and promote the exploitation of minerals:

(i) Expansion of the Geological Survey of India, to over five times its pre-
war cadre, for an extensive search for minerals, with the help of modern ins-
truments and methods. Several Sections which have recently been created in
the Geological Survey of India for that purpose, are, the Geophysical Section,
the Drilling Section, the Mineral Development Section, and the Rare Mine-
rals Section.

(ii) Creation of a Bureau of Mines, manned by experts, in an advisory capa-
city for the preseut, for production, conservation and utilisation of minerals in
the country.

(iii) Increasing the technical man-power in the country by reorganisation of
the Indian School of Mines, Dhanbad, by lmplement.mg the recommendationa
of the Geological Education Committee,‘and by u;mdmg abroad on scholarship
and on deputation, officials and non-officials, for higher education and training,
in mining, geology, geophysics and allied subjecte,

(iv) domestio utilisation of ores and local processing, refining
and treatment of minerals. ; \

[ 405 )
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Btatement showing figures of production of coal, iron ore and other minerals
produced in the country, referred to in part (a) of starred question No. 205,
dated the 21st November 1947. -

1943 1944 1045 1946
Cosl . . . . . (Tons) 25,965,566 28,972,548 29,274,850
Iron Ore . . . . (Tonx) 2,855,173 2,363,640 2,264,116
Gold . . . . . (Oz) 255228.4 188,205.9 168,366.3
Maoganese-Ore . . . 595,347 370,980 210,230
Potroleum . . . . (Galls.) 95,718,988 07,453,077 82,000,022
Miea . . . . . (Cwts) 159,581 139,392 128,306 e
Copper.ore . . . . (Tonn) 859,789 326,017 329,325
Limenite . . . . (Tonx) 37,440 100,794 172,086
Chromite .« + . (Toms) 33,258 39,5565 31,142
Kysanite . . . . . (Tons) 12,513 13,099 13,497
Balt . . . . . (Tonn) 1,626,803 1,864,725 1,843,593
Btoatite . ' . . . (Tons) 156,809 21,392 22,345
Bauxite . . . . (Tons) 24,160 12,185 13,803
Monazite . . . . (Tons) 1,808 2,016 1,667
anmum .+ . . (Tomx) 82,267 83,706 90,772
agnenite . . . . (Tons) 49,070 41,936 28,333
Barytos . . " . . (Tons) 8,860 15,299 24,6565 oo

Shri 8. Magappa: Bir, may I ask, what sort of encouragement in the way
of Btate aid Government will give to private sgencies who will be respon-
sible for exploiting these resources? .

The Homourable Shri N, V. Gadgll: Buch advice as can be given by the con-
templated Bureau of Mineas.

Shri 8. Magappa: May I ask only advice will be given or any financial aid
will be given?

The Honourable Shri M. V. Gadgil: For the present the help is limited to
advice, but in suitable cases where Government is counvinced that by giving
spoine financial help considerable result will acerue, that will be considered.

Shri 8. Nagappa: May I ask, Bir, whether the Government is aware there
was some inveatigation so far in Andhra Desa is concerned and it has been
stopped now? May I know the reason for such stopping?

The Homourable Bhri N. V, Gadgil: One reason may be that they did not
have cnough staff to continue quantitative surveys of oertain areas, but if the

dotand comes from the Local Government concerned, some assistance may
be made available,

K. T. M. Ahmed Ibrahim Bahib Bahadur: Sir, is it a fact that certain coal
deposits were found in the djstricts of SBouth Arcot and Tanjore and may I
know whether any attempts have been made to exploit these coal deposits?

The Honourable Shri ¥. V. Gadgil: I require notice.

Pandit Lakshmi Kanta Maitra: Will the Honourable Minister be pleased to

enlighten the House if the Advisory Body of Experts has already been estab-
lished and where it is functioning?

The Honourabls 8hri N, V. Gadgil: The Bureau of Mines is not yet estab-
lished but the proposal for the oconstitution of the Bureau of Mines is before"
the Finance Ministry and in & few days’ time it will come into existence.

Shri M. 8. Aney: May I know, Bir, whether in pursuance of the scheme
that have been read out %o us, any studenta have been already sent to foreign
oountries for education?

The Honourable 8hri X. V. Gadgll: I require notice for this.
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Pandit Lakshmi Kanta Maitra: Will the Honourable Minister of Works,
Mines and Power be pleased to state if this Advisory Board will be part of the
Annexe of the Geological Survey of India or an independent body?

The Honourable Shri N, V. Gadgil: It wil be a different body altogether.

8Shri Raj Krishna Bose: Is there any scheme for the E:q;ansion of the In
dian School of Mines in Dhanbad under the consideration of Government?

The Honourable Shri N. V. Gadgil: Yes; and the recommendations of the
Committee will be implemented as far as possible.

MaJor IrrIGATION PROJECTS

208. *Shri S. Nagappa: Will the Honourable Minister of Works, M:nes and
Power be pleased to state province-wise the names of major irrigation projects:

(i) in regard to which investigation has been completed;

(ii) which are under investigation; ana

(iti) which will be taken up for investigation?

The Honourable S8hri N. V. Gadgil: (i) Investigations have not been com-
pleted on any of the major irrigation projects. In the case of the Damodar
Bcheme in Bengal and Bihar, the Mahanadi Scheme in Orissa and the Bhakra
Dam in Punjab investigations have reached a stage when construction work
could be started in the very near future. 1In the case of the Tungnbhadra_
Project in Madras and the Mor Project in Bengal construction is already in
progress.

(ii) The following are under investigation:

(v) The Central Waterways, Irrigation and Navigation Commission.—(1)
Mahanadi Valley Scheme in Orissa, (2) Kosi Dam Project in Nepel and Bihar,
(8) Narbada, Tapti and, Sabarmati projects in Bombay, Central Provinces,
Baroda. and Central India and Kathiawar States, (4) Indravati and Sabri Scheme
in Bastar State, (5) Brahamputra, Barak and Someshwari rivers valley develop-

ment schemes in Assam, (8) Sone Valley scheme in Bihar, United Provinces and
Rewn State.

(b) The Central Technical Power Board.—(1) The Damodar Valley Scheme.
(c) The East Punjab QGovernment.—Bhakra Dam Scheme in East Punjab.

(d) United Provinces Government.—(1) Rihand Dam Scheme, (2) Nayar Dam
Scheme. (3) Ramganga Dam Project.

(e) The West Bengal Government.—Mor Project.

() The Madras Government.—(1) Tungabhadra Project, (2) Ramapad-
sagar Project.

(g) The Coorg Administration.—(1) Lakshmanteertha Project, (2) Harangi
Project, (3) Barapole Schemes.

(h) The Patiala State.—Dochi Dam Scheme.
(i) Kotak, Indore and Merwar States.—Chambal Scheme.
(iii) None else in view at present.

Shri 8. Wagapps: Is it a fact that the Minister for Public Works in Mad-
ras has represented to the Central Government that the Krishnapennar project
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is more feasible and cheap and has more utility value than other projects that
are now under investigation?

The Honoursble Shri M. V. : The answer to the first part is in the
sfirnmative.  As regards the latter part, it is & matter of opinion and is still
under investigation,

Bhri 8. Magappa: In that case will the Honourable Minister be pledsed to
state whether he will sunction loans applied for by the Madras Government in

order to execute these projects that have been already investigated and are
ready for execution?

The Honourable Shri N. V. Gadgll: Each case will be judged relatively on

its own merits and as part of the overhaul scheme for the whole of this
country,

Shri B. Nagappa: In view of the food scarcity, specially in Madras, will
Government consider schemes of that province and give them preference so

that they moy be executed at an early date snd save the people from the food
scarcity?

The Honourable Shri N. V. Gadgil: I only want to repeat what I said in
answer to the question that was asked before this. '

Shri Ram Ohandra Gupta: What is the total cost of the projects that have
been enumernted ?

The Honourable 8hri X. V. Gadgil: That has been laid on the table.

Pandit Lakshmi Kanta Maitra: With the exception of the Damodar Valley

scheme have all thewe other projects ulso been investigated with regard to the
genoration of hydro-electric power?

The Honourable Shri X. V. Gadgil: Yes, Sir.

Shri Rameshwar Prasad Binha: Arc Government in a position to state as to

how long it would take to finish up the investigation of the Kosi Dam
project ? .

The Honourable 8hri X, V. Gadgil: I cannot give the time off-hand but

all attempts will be made to complete the preliminary survey as early as possi-
ble.

Prof. N. G. Ranga: Are Government trying to give preference or priority to
those projects which are expected to give ‘protection from famine in addition to
being useful in regard to the Grow More Food Scheme? If so, do Govern-
ment propose to give any preference to the SBangameswar project i, the south?

The Honourable Shri W. V. Gadgil: That is the most important factor that

has weighed with Governmens. As regardd the particular project it will be
governed by the same consideration.

Dr. Pattabhi Bitaramayya: May I know the difference between ‘‘scheme’”
and "‘vroject’’?

The Homourable Shri X. V. Gadgil: ''Scheme’ is the first step; ‘'project’’
is the second,

Shri Raj Krishna Bose: Has any time schedule been fixed for the comple-
tion of the Mahanadi Valley project of Orisss.

The Honourable Shri X. V. Gadgll: No time limit es such is fixed but our
engineers generally think that the project can be completed within a period
of seven yeam.
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Shri M. S. Aney: May I ask what progress has been made as regards the
investigation of the Tapti and Nermudda schemes?

The Honourable Shri N. V. Gldsil:. As my Honourable friend is very much
interested in it I should like to tell him that the first preliminary survey has
been sanctioned at a cost of 1 crore and 20 lakhs.

Seth Govinddas: Is it a fact that as far as the Nermudda project is con-
cerned, the C. P. Government has written to the Government of India that
it should now be taken in hand immediately as the whole scheme is ready?

The Homourable Shri N. V. Gadgil: The C. P, Government as well as the
Bombay Government and many other people have pressed us to expedite the
scheme. I should like to state that just like a popular song the river valley
projects have caught the imagination of the people but there are other limiting
factors which have got to be taken into consideration, such as adequacy of
technical man-power and finances. :

Shrimati G. Durgabai: May I know what time limit has been fixed for the
Ramapadasagar project and when it is to be completed?

The Honourable Shri N. V. Gadgil: As already stated, it is under considera-
tion. Once it is approved the time limit will come automatically.

HELP GIVEN TO REFUGEES BY GOVERNMENT AND PRIvATE BoDIES

207. *8hri 8. Nagappa: Will the Honourable Minister of Relief and Rehabili-
tation be pleased to state;

(a) the total number of refugees that are given shelter and protection by the
Indian Government;

(b) the various places where they have been sheltered;
(¢) the nature of shelter and protection given to them;
(d) the cost of shelter so given;

(e) the amount of voluntary contributions collected by public organisations
and their names; °

(f) the number of women and children among refugees;
{g) the number of deserters; and .
(b) the nature of shelter or yrotection given to each category?

The Honourable 8hri K. 0. Neogy: (a) to (h). Detailed information is being
collected and will be laid on the table in due course. ~Meanwhile, I am confin-
ing my reply to the Kurukshetra camp which is under the direct control of the
Central Government.

On the 16th November the population of the camp was 2,46,000, For the
most part the population of the Camp is given shelter in over 12,000 tents and
8 few cottages. The tents were supplied by the Army authorties and the
cost cannot be determined yet. A great many voluntary organisations have
been working to ameliorate the conditions of the refugees. ~Among them are
the Ramakrishna Mission, the Marwari Relief Bociety and the Delhi Central
Relief Committee.

The census of the Camp is being taken roughly, half the population of the
Camp are women and children.  Residence in the Camp is not obligatory and
there is complete freedom of movement. It is therefore difficult to give an
estimate of the number of deserters. .

Shrimati G. Durgabai: What special steps are Government taking to recover
abducted women and children?
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The Honourable Bhri K. 0. Neogy: | ain afraid this . question does nob
arisc. There is a question on this subject later on. ‘

shri 8. Nagapps: Have Government taken adequate steps to see thab
medicn]l help is given to these refugees, in addition to the proper sanitary
eotulitions that are made to prevail there? ;
The Honourable Shri K, 0. Neogy: Yes, Sir.

Seth Govinddas: Is it a fact that the Central Government has written fo
the various provincial Governments to take a .certain number of refugees in
their provinces? s it nlso a fact that the C. P. Government bas agreed to
tuke 10,000 refugees and has created the Mehgaon Camp? Why are not the
refugecs wre sent out to these different provinces?

The Honourable 8hri K. O, Neogy: As a matter of fact the movement of
refugees from Kurukshetra and other transit Camps is expected to start within
s week. I may remind my Honourable friend that due to limitations on the
transport capacity of the railways, the places nearest to these Camps will be
first of nll tackled for the purpose of sending these refugees. The C. P.

Cinnp, as the Honoursble Member will realive, are stat'oned at a greater dis-
tanse than many other places.

Shri Bantann Xumar Das: What is the number of refugees residing in
Indin who nre not getting shelter or help from Government?

The Honourable Bhrli K. 0. Neogy: It is difficult to give a definite reply to
thin question beeause the number and location of the camps vary from time to
time, and 1 might attempt an answer if my Honourable fricnd would give me |
written nutice.

Begum Aizas Rasul: May I know the number of refugees that the U, P.
Government have agreed to take in their provinee?

The Honourable Bhri X. 0. Neogy: So far as the U. P. is concerned, the
netusl number of refugecs there is approximately 84 lakhs already. I do noé

knew whether this particular number was agreed to by the U. P. Government
at any stage.

8hri H, J. Khandekar: Are there any peopie in Pakistan and the Bahnwal-
pur State who are ready to be evacusted and have any arrangements been
made by this Government to bring thom to India?
The Honourable 8hri K. 0. Reogy: That question, I am afraid, does nob

arise,

Pandit Lakshmi Kanta Maitra: In regard to the voluntary organisations re-

ferred to in the reply who are w at Kurukshetra, are they subsidised by
Government? If so, under what conditions?

* The Honourabls Bhri K. 0. Neogy: It is not a question of voluntary organi-
xtat'ons being subsidised. The entire financial responsibility for running the
Kurukshetra Camp bas been undertaken by the Central Government. These
organisations render help of various kinds in running the Camp.

Pandit Lakshmi Kanta Maitra: Have they got any initiative in the matter
of polioy or otherwise?

The Homourable Shri K. O. Neogy: They have to act in close co-operation
with the Camp authorities. I do not suppose they have any direct initiative
in regard to policies about the administration of the Camp.

Jarimati Renuka Ray: Apart from giving shelter ond protection, wha$
stepa have Government taken to rehabilitate and absorb the trained personnel
among the refugees in new projects for nation-building servioes, sush as have-
ing training centers for teachers, nurses, otc?
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The Honourable Shri K. O. Neogy: All that is under active consideration
and some projects are sbhout to be started.

Mr. R. K. Sidhwa: May I kpow if Government intend to provide shelters
for the very large numbers of refugees in the Kurukshetra camp who are living
under the sky? :

The Honourable Shri K. 0. Neogy: The capacity of the Kurukshetra Camp
is two lakhs and it is on the basis of this estimate that covered accommoda-
tion has been provided for. Unfortunately, however, streams of refugees con-
tinue to come to Kurukshetra, making it difficult not merely for Governmen#
to provide covered accommodation for them but even to organise the camp

properly.

Shri Afit Prasad Jain: Is the Honourable Member aware that apart fromn the
Kurukshetra Camp, in other places a very large number of refugees are lying
under the sky without shelter and what do the Government propose to do
about their shelter? B

The Honourable Shri K. 0. Neogy: As I said in a reply to another question,
the refugees who have to live under the sky do not, I imagine, have to live
under such conditions for a very long time. They are in the nature of tran-
git camps mostly and the refugee population is a iinrl of a transitory popula-
tion. But I regretfully admit that there have been instances in which
refugees huve had to live under the sky for a fairly considerable period. But
my Honoruable fricnd would realize that it is difficult, baving regard to the
limitations on our resources, to provide roof accommodation to consider ail the
refugees who are coming in very large numbers.

Diwan Chaman Lall: Has the Honournble Member considered the possibility
of the Government of India taking over all the reception, transit and refugee
camps?

The Honourable Shri K. 0. Neogy: I do not think the question has yet
come up for vonsideration, because the points of entry are in East Punjab
and the responsibility of running the transit and reception camps primurily
rests upon the East Punjab Government.

Diwan Chaman Lall: Does the financial responsibility rest with the Go-
vernment of India?

The Honourable 8hri K. 0. Neogy: So far as the financial respousibility
goes, thé East Punjab Government has been given an assurance that finan-
cial help will be rendered by the Central Government. It does not neces-
sarily indicate .a direct financial responsibility in regard to every scheme that

the East Punjab Government may adopt.

Shri Deshbandhu Gupta: Has the attention of the Honourable Member
been drawn to the statement made by Mahatma Gandhi or the refugees lying
on Panipat railway station after bis visit there, and the fact that the trains
are received at Panipat station without any previous intimation, with the re-
sult that refugees have to lie there in thousands withou’ shelter under the

The Honourable S8hri K. 0. Neogy: I have seen thav report and as a mat-
fer of fact I had an enquiry made into the state of things in Panipat, the
day before yesterday by deputing a responsible officer from our Ministry.
His report indicated that there were about 10,000 persons who were actual-
ly living on the station platform in Panipat, but on the day that he visited
Panipaf he found 5,000 or thereabout left, the others having been re-
moved to Jind State by train. Actually this is what happens. When people
gome and are deposited at s particular railway station, they have to waib
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for arrangements for their dispersal. In some cases these arrangements
take rather long, as I regretfully admit., As regards the question of trains.

to different stations, like Panipst, without any previous notice, this-
is a fact and this is due to the arrangements that operate in regard to the
teansport of refugees from Pakistan to India. As a matter of fact, the des-
tinations are agreed upon at Lahore, and they are communicated to us rather
late, so that it becomes difficult for the local authorities to be promptly in-
forined sbout the time-table. Besides, the time-table itself is versr uncer-
tain. In some cases the same distance has been ocovered in two days, and
in other cuses in four or five days. This question was taken up in s discus-
sion with the East Punjab Government and the representatives of various de-
partinents recently, and now we hope to be able to make adequate armnge-
monts for the reception of refugees at railway stations and we are hoping to
get intimation ahout the time-table of these trains more promptly.

The Honourable Pandit Jawaharial Nehru: May I add a word to what 1oy
oollengue, the Minister for Relief and Rehabilitation has said in answer to
Diwun Chumon Lall's question? The Government of India is prepared to
take up every responsibility in East Punjab not only for the camps and
other uccessory igRues but with regard to all other things which are the results
of this catastrophe. We have, in fact, practically speaking taken full res-
ponsibility for the financial consequences of everything done in East Punjab,
and we are even prepared to take executive or other responsibility. The
difficulty has been that we do not wish to come in the way of the East Pun-
jub Government from functioning as it wants to function.” We do not wish
to limit their provincial autonomy under the Constitution. But if the
Enst Punjub Government in willing, we are prepared to take up every res-
ponsibility,

Shri H. J. Khandekar: Has the Government any information regarding
the discrimination wade between enste and enste of the refugees in giving
shulter, clothings and food, etc.?

The Honourable Bhri K. 0. Neogy: | never heard about any such com-
plaints,

Shri Ajit Prasad Jain: Has the Government passed an order that no refugee
from the East Punjab will enter the United Provinces except under a permib.
But in spite of that order any amount of refugees are infiltrating irregularly
by rail und road from East Punjab into the U. P.

The Honourable 8hri X. 0. Neogy: No such order has been passed at all.

208°* and 209°* [WiTnprAwY] ‘

Crrizexsuir RiGETS or INDIANS IN BmiTism COMMONWEALTH OF NaTIONS
£10. *Shri Biswanath Das: Will the Honourable the Prime Minister be

pleased to state:

(a) the number of Indians living in other States and Colonies included in the
British Commonwealth of Nations—(number in each case to be given separately);

(b) the States that have conferred citizenship rights on Indians;

() the disabilitier that are still attached to Indians in each of the Stases
om:iatituting the British Commonwealth of Nations as also the British Colonies;
an

(d) the action taken, in each caze, by the Government of India with the con-
oerned States and Colonies to confer citirenship rights on Indians since Septem-
ber 1946?

The Honourable Pandit Jawaharial Nehru: (a), (b), (o)and(d) A state-
ment giving the information availsble is laid on the table of the House.
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‘GovER¥MENT's PLAY 70 Excounaak INpiax Surering TRapE

211, *Mr. R. K. Sidhwa: Will the Honourable Minister of Commerce please
state:

(8) whether the Govermnent of Indis propose to enter the Shipping Trade
view of the bresk-down of conversation with the Lonlon Shipp ng Companies:

(b) what steps Government propose to take in view of the reluctance of the
Shipping Companies in England to part with their tonnage to Indian Shipping
Companies ; and

(c) whether Government propose to purchase ships for plying on the Indian
coasts; and if not, what urc the plans of Government for encouragng Indian
Bhipping on Indian coasts?

The Honourable Shri W. V. Gadgil: (a) to (c). Government have evolved
s scheme of ?oiut Btatecum-private enterprise for the rapid acquisition of
additiona] Indisn owned tonnage and for the increased participation of Indian
shipping in the various trades. These proposals have been placed before Indian
ship-owners for their views and it is proposed to work out details in consulta-
tion with the interesta concerned after the shipowners’ views are communicat-
ed to Government. -

Shri M, Ananthassyanam Ayyangar: Is there a proposal that the Govern.
ment should hold mare than 50 per cent. of the shares of the Corporation?

The Honourable Shri W. V. Gadgil: The polioy of the Government has been
ismued o press communique which is alremr\? placed in the Library.

shri XK. Santhanam: In such matters will the Honourable Minister place
a resolution before the House and take the permission of the House before
they nre committed to any large expmdihlnr

The Homourable Bhri W. V. Gadgil: It is perfectly open to any non-official

Member to move a resolution on thas matter. However, I shall bear in mind
the suggestion made by the Honourable Member,

Shri M. Ananthassyanam Ayyangar: Is the Honourable Member aware
thatmnpuviomon:nﬁonwhmxhnwmxﬁlmninoﬁu.n:hﬂu
posal was put up for a corpora to operate 2 'hn'l}xﬂmphood
mm the Government and we had discussions on it; and in view of that will

the Honourable Member pleass bring forward the matier for the consideration
of the House?

The Homcurable Shri W. V. Gadgll: As I said, I will bear in mind the
suggestion made. .

Furvar or Arr  INpia Coxemax ix view or Inpia’s Divisiox

211, *Mr. R. K. Sidhwa  (a) Will the Hmurable Minister of Commerce be
plensed ta state what messures Govermnment propose to take, in view of the
divic'on of India, regarding those Corporations and Limited companies and other
All.India concerns, which have their Head Offices in one of these $wo Dominions?

(b) 1! an. what is the plan nf Govarnment in thia reapect?

The Houourable Shri N. V. Gadgil: (a) None, 8ir. the partition of the
country has had the result of making s company with its head office in »
Provinoe of Pakistan a foreign company so far as thse Dominion of India is
concerned. and wvice verma, ‘s is legally umavoidable.

() Does not ariee.

Mr. 2 K. 84hw: Moy 1 koow whet will Buppen in caso the bead offce
of a company to in Bomba ’ Pakistan.
&Mhmuauhﬂihﬂ“hmﬁﬂ?
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\ll'. Speeker: The question is not admissible. It is problematical and - in-
volves a matter of opinion.

IMMIGRATION OF INDIANS INTO BUmMA

213. *Prof. N. G. Ranga: Will the Honourable the Prime Minister be pleased
to state:

(a) whether any agreement has beer. reached with the Government of Burma
in regard to the Indian Fmigration ir.to Burma;

(b) whether any unilateral or bi-luteral immigration law or convent'on has
been promulgated in Burma for the regulation of Indian immigration into Burma;
and

{c) the tacilities that are available for Indians, skilled and unskilled, to go to
Burma and obtain employment and also civic rights?

The Homourable Pandit Jawaharlal Nehru: (a) and (b). On the 18th Jung,
1947, the Government of Burma promulgated the Burma Immigration (Emer-
gency Provisions) Act, 1947. This is an emergency measure intended to check
the unrestricted flow of immigrants into Burma. The Government of Burma
have assured the Government of India that it will be replaced immediately an
Immigration Agreement is concluded between the two Governments or when
the emergency disappears. It is hoped to start negotiations with the Govern-
ment of Burma in regard to the Immigration Agreement in the near future.

(c) The departure of unskilled workers from India for Burma was banned by
the Government of India in July, 1941. Emigration of skilled workers is
governed by Chapter IV of the Indian Emigration Act, 1922, Those Indian
skilled worﬁers whose emigration is permitted under this Act can enter Burma
if they are in possession of immigration permits issued in accordance with the
provisions of the Burma Immigration (Emergency Provisions) Act, 1947. There
is no statutory restriction on Indians obtaining employment in Burma at pre-
sent, nor do they suffer from any civic disabilities.

Prol. N. G. Ranga: In view of the fuet that the Government of India is
already taking steps to prevent unskilled workers from going over to Burma
and also to discourage as many people as possible from going over there at all,
bow is it that this emergency is supposed to have arisen, as a result of which
the Government of Burma had to promulgate the ordinance?

The Honourable Pandit Jawaharlal Nehrn: It is for the Government of
Burma to answer the question. The ordinance is not restricted to Indians
alone, it applies to all.

Prof. N. @. Ranga: What steps are being taken by the Government to see
that the Indians who are already there are being ngequste]y protected from
being molested or driven out of their homes as also the various other disabili-
ties that are being imposed on them with or without the consent of the Gov-
emment of Burma?

The Honourable Pandit Jawaharlal Nehru: We are taking every step that
we can possibly take. There can be only two kinds of steps that the Gov-
emment of India can take. Our High Commissioner there should protect ime
interests of Indians, which he is doing. He is fully reporting to us and is
continually approaching the Government of Burmsa. The second step is for ns
to conclude some kind of agreement with the Government of Burma, which we
propose to consider soon. I may mention for the information of the House
that the Prime Minister of Burma Mr. Thakin Nu, at our invitation, is coming
to New Delhi within a few days, early in December. '

Ehri Biswanath Das: May T know whether the Government | consider
tha question of convening a nmfarence of the representatives of m Oriesa
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sod Dengal, from which provinces people go to Burma, to know the sotual
couditious now prevailing in Burma, because people in these areas get lotters
from their friends and relations who are in Burma and the information they
receive is fairly horrible?

The Houourable Pandit Jawaharial Nehru: I do not see what such a con-
ference would do. We receive much more accurate and precise information
fromn day to day from Burma through our High Commissioner than what we can
get from odd Lttern from people in Burma to their friends and relatives in
various parts of the country.

Mz, B. Poker Sahib Bahadur: May [ know whether Government is aware
that shere are many thousands of Indisns who had their business and other
oonoerns in Burma and who had to run away from there on scocount of the war
sud who are now desirous of going back but that they do not get facilities to
80 back? What steps are (Jovernment taking either to enable them #o go back
to Burma or to proteot their properties and business concerns there?

The Nomowrable Pandit Jawaharial Welru: During postwar yesrs many
steps have been taken to send back people to Burma after finding out that
they had properties or business concerns there and s very lnz;:umber of them
bave returned to Burmns. But we have not encouraged o to returm . to
Burms, because generally the (Government are not in {avour of sending a large
number of Indians abroad unless they have definite oocupations there becsuse
l!hil happened that people had to retur, it does not redound to our credit
there,

Positioxn or INpians 1y INverPExDENT CEYLON

214. *Prof. W, G. Ranga: Will the Honourable the Prime Minister be pleased
to state:

(8) the Intest position, ecivic and otherwise, of Indians in the new set up of
Independent Ceylon; and

(b) whether Indinne ave assured of equal citizenship rights along with all other
peoplen of Ceylon?

The Honourable Pandit Jawaharial Xehru: (a) and (b). The new Constitu-
tion of Cevlon promulgated by the Ceylon (Counstitution) Order in Council, 1948,
bax made no difference to the position of Indians in regard to franchise and
othor citizenship righta from what it was under the 1881 Donoughmore Consti-
sution. Under the latter Iudians were eligible for franchise on the basis
either of domicile or of the possession of a certificate of permanent settlement,
apart from property cum literacy qualification. In  acoordance with the
Soulbury Comninsion's Report, His Majesty’s (overmment in the United
Kingdom lefs the question of Indian franchise to be discussed between the
Governmenta of lnji- and Ceylon, and we hope to start negotiations on this
aubject very early.

Shri M. 8. Aney: May 1 know whether there was any assurance given by
the Honourable gentleman who is now Prime Minister in Ceylon that imme-
diately after the new conatitution comes into force, attempts will be made by
him to revive negutiations, with a view to come to a settlement with regard
Yo Indo.Ceylon matters?

The Nonourable Pandit Jawaharial Nekru: The Honourable Member should
be able to answer that question even beiter than I can. because he has been
our distinguished reprosentative in Cevlon. 1 do not know about any assur-
snce but repeatedly statements have beeu made that as socon as the elections
were over they would like t> raiar thiv question In facs, they are desirous
of doing a0 and sc are we '
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Shri M. 8. Aney: Will the Honoursble Prime Minister tell us whether be
has received any communication that the Prime Minister of Ceylon is going to
come here shortly for the negotiations?

The Honourable Pandit Jawaharial Nehru: So far as I can remember we
have received no official communication direct but our representative in Ceylon
has been approached by the Government of Ceylon and has been informed to

thay effect.

ForMaTION OF INDIAN NATIONAL TBADE UN1ON CONGRESS

- *Prof. N. G. Ranga: Will the Honourable Minister of Labour be pleased
to nhu
(a) whether Government are aware of the formation of the Indian National
Trade Union Congress and aleo of the fact that some of the biggest Trade Unions
are affiliated to it; and
(b) whether Government propose to recognise it as a nationally representative
labour organisation ; if so, when?

The Homourable Shri Jagjivan Ram: (a) The reply to the first part of the
question is in the affirmative. As regards the second part, Government have
no precise information about the Unions affiliated to the Indian National Trade
Union Congress.

(b) T presume by the term ‘nationally’ is meant the most representative
organisation of workers in the country. If so, the Indian National Trade Union
Congress have not so far made any claim to be recognised as a ‘nationally’
reprerentative labour organisation. The Ministry of Labour has however, been
consulting the Indian National Trade Union Congress along with all-India Orga-
nisations of workers on labour questions coming before the Indian TLabour
Conferences and Committees nm"ll the International Labour Conferences.

Prof. N. G. Ranga: Js it not a fact that this organisation was not asked to
send its representatives to the Asian Regional Labour Conference of the 1.1..0.
which wag held in Delhi recently? .

The Homourable S8hri Jagjivan Ram: Under the conventions of the 1.I.O
the most reprerentative workers’ organisation in a country is allowed to send
its representatives. At present the Indian Trade Union Congress stands ag
the most representative organisation, and as such it was invited to send its
representatives.

Shri Harihar Nath Shastri: In view of the fact that”" most of the genuine
trade unions in this country particularly those run by Congressmen, have
seceded from the All-India Trade Union Congress are the Government aware
that the All-India Trade Union Congress is reduced to the status of a mouth-
piece of the Indian Communist Party?

"‘The Honourable Shri Jagjivan Ram: Obviously the strength of the All-
India Trade Union Congress has suffered a reduction due to the secession of
A number of trade unions which were affiliated to it buz we are not yet in a
position to state precisely whether the All-India National Trade Union Con-
gress is the most representative organisstion. However, we will take up an
enquiry as we did in the case of the All-India Trade Union Congress and the
Indian Federation of Labour to ascertain the relative strength of the all-India
organisations and it is only after such enquiry that we will be in a position
to say which of the organisations is the most representative.

Shri 8. Wagsppa: May I atk whether Government will be pleased to consuls
the Degdm;ced Class League so far as sgricultural Ilabour problems are
concern
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The Homourable SAri Jagiivan Ram: In the tripartite orgenisation the
Uovernment nominates some lndependent persons to represent unorganized
lsbour, and since ] have been in office here I have been mvrtmg some persons
to represent sgricultural labourers as well.

Shri 8, Nagappa: If that is the cusc may laskwhomthoﬁovementhas

conavilted from the Depressed (Mans ngue- so far as agricultural labour pm
bleing are concerned? -

The Honourable Shri Jagjivan Ram: The Depressed Class League as such
wun not consulted.

REMovaL or CONTROLS

216. *Prof. ¥, G. Ranga: Wlll the Honourable Minister of Commerce be
pletied to state:

(n) whether Government have given any consideration to the Cut Mot'on
prasscd by the last Assembly on de-controlling all commodities excepting food;

{by if o, what vontrols have been wo far removed; and

(¢) what are the plans of Govermuent to de-control other commod’ti’s. and
how_ long do Governnwnt propose to take hefore de-controlling the intemal pro-
duction and trade of emsentinl commadities of daily consumption ?

‘The Monourable Shri W. V. Gadgll: (a), (b) and (¢). The question should have
been addressed to the Howourable the Minister of Industry und Bupply. Tt
hue wccordingly been transferred to the list of questions for the 26th November
:‘U{: when it will be answered by the Honou %h the Minister of Industry and

upply.

Imrosrrion or CoxraoL oves InrosTs AND Exronrrs

217. *Prot. M. G. lll'l Will the Honourable Minister of Commerce be
pleased to atate

{n) whether Govermnent have imposed & strict ooutrol over exports and ita-
ports. and if wo, for what purpose;

(b whome advice Guvernment seek in deociding how these controls are (o be
inposed, relaxed, removed or worked ;

() whether it in o fact that there used to be Imports and Exports Advisory
Comnitteen; and

() whether Gorernment propose to consider the advizab'lity of reconstitutng
these rommittees nud providing thereon, representation of the organisations of
rural people, Kisan and Mazdoor masees?

The Homourable Shri N. V. Gadgil: (a) Yes. Sir. Control over exports is
retsined in order to conserve commodities in short supply in_the country and to
sugure equitable distribution -l]lmﬂn lmpu:l:g countries of Indian
in the long term interesta of Import control is
strioth enforved with a view to making tln best poasible use of India’s li
toreign exchange resources.

(1) These questione are generally decided at high level Inter-Departmmental
Conferences and in the case ol export comirol in consultation also with the
Fxport Advisory Council which has recensly been mﬁtuhd.

(c) There is an Exports Advisory Council with Port Committees a'so ot
Rasbay, Madras and Caloutta. There i also a Totton Piecegoads snd Yam
Advisory Committee a¢ Bombay. M Imm Advisory Commitéees.

exrept the Cotton lmport Advisory Gonmluu ¢ Bombay.
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(d) The Export Advisory Council has recently been reconstituted. The
question of setting up an Import Advisory Council is under oo:_mdorshon. Gov-
ernment do not consider it necessary to include on these Councils representatives
of the organisations mentioned by the Honourable Member, as they have no
special intereste which are not already represented on them.

Prof. N. G. Ranga: Is it not a fact that in regard to imports, for instance
in helping Government to decide which imports are to be given high priority
and which discouraged, and also in regard to exports, the agricultural masses
and the rural people have a special interest, and therefore they ought to be
taken into special consultation by Government? ’

The Hounourable S8hri N. V. Gadgil: There is no need because this Govern-
meng feels that it adequately represents both the Kisan and Mazdoor masses.

Prof. N. G. Ranga: The Honourable Member has raised a very. important
question over which I do not wish to argue. But in view of the fact that
Government, in spite of their claim that they represent Kisans and Mazdoors,
have thought it fit to constitute these Advisory Councils, would it not be
more equitable that these Counocils should not be packed by merchants and
industrialiste alone but representatives of .

Mr, Speaker: I am afraid it is an argument,

Mr. B. Poker Sahib Bahadur: May I lmow wheiber Government is aware
that there is a great deal of discontent in the mercantile community about the
manner in which these export licences are distributed, and whether Govern-
ment will institute an equiry into the matter?

The Homourable Bhri N. V. Gadgil: The discontent is the legaoy of the

previous Government. So far as the present Government is conocerned, all
efforts are made to reduce discontent to & minimum.

.Ix, P, 8. Deshmukh: May I know what the Honourable Minister considers
himself to be, whether a Kisan or a Mazdoor?

Prof. N. G. Ranga: Neither,

............

ArrPoInTMENTS IN ForEIoN SEEVIOES OF INDIA

218. *Shri B. A. Mandlol: Will the Honourable the Prime Minister be
pleased to lay on the table of the House a statement showing:

(a) the different grades of foreign service;

(L) the strength of the present personnel in different grades with the scales
of pay of each grade and the number of non-Indians, if any; and

c) the qualifications required for this service and the method of selection of
candidates?

The Honourable Pandit Jawaharla]l Nehru: A statement has been Jaid on
the table of the House.

_ Statement relating to the Indiam Foreign Service
Grades of the Service. )

;I'ho proposed grades of the Indian Foreign Bervice, which “ave not yet been finslised, are
a4 follows : —

Grade 1 will consist of the Foreign SBecretary and heads of certain major Missions,

Grade 2 will consist of Heads of other major Missions and Additional Becretaries
in the Foreign Office. R

Grade 3 will consist of Heads of certain Missions.

Grade 4 will consist of Heads of other Missions sad Joint Becreteries in the Foreign



428 CONSTITUENT ASSEMALY OF INDIA (LEGISLATIVE)  [31sT Nov. 1947
Grade § will consist of Hesds of Minor Missions, Senior Consuls General, and Selectioa
grede Trade Commissioners.

Grads 6 will consist of Consuls Geners! Counsellors, Trade Commissioners, and Deputy
Becrelaries in the Foreiga Office.

Grade 7 will consist of First Secretaries, Consals, Assistant Trade Commissioners and
Under Sesrstaries in the Forsign Ofice.

Grade B will consist of Second Becretaries and Semior Vice Consuls.
ondu-mmusuinwummammmdmm.

Present strength and Scales of Pay.

The scales of Mﬁmhdmmwmlnmﬂuhmdm
ton. It bs Mlhohdoluhd of the Indisn P Bervice will be on @
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Qualifications end mathod of selection.

The vormal method of recruliment to the Indian F Bervice is through a competitive

omhdhbhmbylbhdﬂhwm ission. The candidates should

s degres of s recognised Universily or ils equivalent and should satisfy the comditions
Enpﬂllomlinlru wsually prescribed for such competitive examinations.

The limit prescribed for the last examination beld in July 1947 was 21—85, as wili
hu.rm the aMlached copy of the advertisement [cndunrc"l’) issued by the Federal
Public Gervice Commission.

I muost be recognised, however, that the mew Service cannot be built up entirely by
direct recruiiment of young men frum the Universities and that at the ning at any
is will be necessary to provide for sn intake of candidates of higher age-groups from
Mlol.lo mﬁm;mwamumaww for tlun mhkeuol!

“' -~

(1) selection from h?ummdm-thmm
dod z‘ 'lh.P ‘sderal Poblc Service Commission for appointment to the

f’)-hﬂkn by the Federal Public 3ervice Commission from candidates from the
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respotise to the atiached copy of their advertisement (Enclosure II).
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1o the Becrelary of State's Services
of the Contral Servioss Clams L. * sad from
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mwwnumamnwnm inistry of Commerce, a
represeniative of the Pedersiion of Indian Chambers of Commerce and Industry. the Prest.
dent of the Inter Universit Burdud-mhn!thhd«ﬂl’nﬂhﬂ-ﬁi::‘amm-nw
hpfmhmqnh.lL in the business community and the liberal professions.

Baslo. 1.

VEDERAL PUBLIC S8ERVICE COMMISSION

The Federal Public Service Commision will hold at Allshabed, Bom
-Lahere and Im.mmmunemmunmuxmh‘nuw
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days for recruitment {o the All-India Administrative Service, the Indian Foreign Service,
the All-India Police Service, the Indian Audit and Accounts Service, the Indian Railway
Accounts Service, the Military Accounts Department, the Income Tax Officers (Class I,
Grade II) Bervice, the Imperial Customs Service, the Postal Superintendents (Class II)
Service, Transportation (Traffic) and Commercial Departments of the Sugerior Revenue
Establishment of State Railways and the Establishment Department of State Railways.
Age :—Candidates must have attained the age of 21 and must not have attasined the age
of 26 (0 in the cane of Scheduled Castes) on the lst August, 1947, Educational qualifica-
tions :—A degres of a recognised University or its equivalent. Full particulars and appli-
cation form may be obtsined from Provincial Governments (Joint Public Service Commis-
sion, Punjab and N..-W. F. P., Lahore, in the case of Punjab), Administrations éDeputy
Commissioner, Delhi, in the case of Delhi Province) Political cers and Durbars after the
22nd March 1047, Closing dste for applications with a Tressury Receipt for the combined
: pliciﬁonl;‘l&d examination fee of Rs. 82-80 (Ra. 90-10.0 for Scheduled Caste candidates)
sy .

Enclo. TL

FEDERAL PUBLIC SERVICE COMMISSION.

Applications are invited from British subjects of Indian domicile or descent and subjecta of
Indian States for vacancies in the new Indian Foreign Bervice. Recruitment is open to all
thoss who will bave attsined the age of 26 years but will not have attained the age of 45 years

on the lst August 1947,

Qualifications,—Candidates (i) must possess a first class degree of a recognised university,
and should preferably (ii) have s working knowledge of one or more foreign languages,
(iii) have some scquaintance with international affairs and (iv) have travelled outside Indis
and Burms.

2 E. C. Os. who hold or have held Commissions which were granted to them before
the 15th A t 1845. who have not Leen considered for a war reserved vacancy to the
I.C. 8., I. P. or the Central Services under the Government of India and who had not
attained the age of 30 years by lst January 1047 are also eligible to apply for the Indiam
Foreign Bervice. They must possess a degree of & recognised university but candidates
who have passed the Intermediate Examination in the first or second division and were pre-
vented from obtaining a degree by joining the armed forces will also be eligible.

3. Closing date for applications 8th May 1647

4. E. C. Os. will not be required to B&y any fee. Other candidates must send with their
:sg‘lil%m form Treasury Receipt for Rs. 25 (Rs. 6-4-0 in the case of a Scheduled Castes.
1 .

8. All those who have nll_-eud% submitted applications to the External Affairs Dapartment
for appointment to the Indian Foreign Service are informed that fresh applications should
be forwarded in accordsnce with the procedure prescribed above.

6. This notice does not apply to persons in civil employ under the Central or Provincial
Governments, and belonging permanently to the Secretary of State's Services, Central
uh'pn:-::l :31;- I or the Provincial Civil Services from whom applications have been invited

7. E. C. Os. who had attained the age of 30 years on 1st January 1047 and who 1
the qualifications described in paragraph 1 above are slso cligible (o spply. = o

8. The basic pay scales for the All Indian Administrative and Indian Forei Bervices
will be the same and will sbortly be fixed on the basis of the recommendations mE:ie by the
Central Pay Commission. In addjtion officers of the Indian Forsign Bervice will get cos¥
of living and other allowances when serving in posts oversess. In determining seniority
and sarting pay, consideration will he given inter alia to the age of the candidate.

Inp1a’s ANNUAL CoNTRIBUTION TO U.N.O.

219. *Shri B. A. Mandloi: (a) Will the Honoursble the Prime Mini
) ter be

pleased to state what annual contribution the Gov ia is requ:
pay to the United Nations Organisation ? eroment of Indis is required to
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(b) Has aur Indian been employed in any of the responsible posts of the
CTnited Natioos Organisation? )
(¢) T not, have Government made any representation ?
(d) I the answer t’o part (c) above be in the affirmative, what is the recult
tation

o such represen

The Hopourable Pandit Jawaharial Wehru: (s) The annual contribution to
the United Nations Organization is fixed for each year separately. The contri-
bution for 1847 for the whole of India, since divided,’ was paid in May 1947
and amounted to United States $ 1,084,275 or shout Rs. 35,91,800.

No inthnstion has vet heen received of the exact amount to be paid for
1948. The contribution payable both by India and Pakistan has been joinily
asseaned ot 8.95 per cent. of the total United Nations budget for 1948, and on
this basis the combined liability of both India and Pakistan is expected to be
approximately Ra. 46,00,000. In view of the complications involved in
determining the share of the Government of Pakistan, it bas been decided that
for 1048 India will pay for both the countries, the relative share of each being
determined later in accordance with the proportion fixed separately for 1949
for each country by the United Nations. The payment made on behslf of
Pakistan during 1948 will, therefore, be recovered during 1949. .

(b) Yen, there are eight Indisn Nationals holding responsible posta in the
United Nations Becretarint. A list of Indians at present employed in the *
United Nations Beoretarint is laid on the table.

(¢) tiovernment of Indin ure not satisfied with the existing position and
Gave made repressutations to the United Nations Secretariat from time to time.

(d) The nuinber has doubled; in February last there were only eight Indiuns
«employed in the United Nations Beoretariat and now there are 16,

Indian Employees in the United Nations Secretariat.

Dollars
). Loksnathan, P. 8. . . Exscutive Becretary, Far Eastern Commis- 11,000
slon plus 3,000
2, Bubramanian, P. K. . Organisation Methods Officer, Administrative 10,000
‘3. Ghate, R, Q A:'I:m Dhmm and
. » RQ. . v 9
Development Division. Dbl 200
¢. Narayamen, T. G.. . Politioal Affairs Officer, Departroent of 8,300
Security Council Affaire.
5. Bebanan, K. T. . . nﬂqhm.wdm 7.450
4. Ghosh, Dwarkanath . Boonomic Affairs Officer, Department of 7.480
7. Ramar Tirunagari . . laformation Oficer, Department of Publie 7.450
8. Obhri, G. L. - Iaformation Officer, Depariment of Public 6,700
9. Mitwra, Probodh . . . Sjatistician, Department of Eeenomio 4000
Affaire.
to ) Economie Affairs. ' ' o d.slo
41 Guha, Thaknria, 8. . mﬂ rrhiwey Offiosr, Administrative and Finan- . 3,910
12, Dw Kumalkumsr. . Social Affairs Officer, Dopartment of Social
13. Dalal, Bobb; H - i e
. y . + Acoountant, Administrative and Financial 3,210
44, Sivessakur, Menon Librarien, Library : 1,890
15, Chaplin, M. B. .+ Oeoreary, Administrative and Fineaciel 8610

A4, Balim, Dawoond . . « Clark, Conforence and Geners) Bervioss . 1,400
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Mr. B. Poker Sahib Bahadur: Has there been any response from the United
Nations as a result of the appeals made by the Government of India for
better representation of Indians in their staff? . .

The Honourable Pandit Jawaharlal Nehru: 1 have already answered that:
I have given the figures of increase. ’ )

Shri B. Das: May I know whether the contribution of Rs. 46 lakhs for India
and Pakistan represents all the contributions that are made to the U.N.O. and
its associated organisations. such us the Institution of Public Hygiene, UNRRA

and other such bodies? .
The Honourable Pandit Jawaharlal Nebru: I imagine there are some other

contributions, possibly. But T do not know exactly.

Prof. N. G. Ranga: Is any effort being made by the Government of India
to assess the total amount of money that is being paid to the various organisa-
tions associated with the United Nations Organisation, as well as the United
Nations Organisation itself?

The Horouvrable Pandit Jawaharlal Nehru: I should try to find out and give
the figure to the House, if it so desires. '

Pandit Lakshmi Kanta Maitra: May I know if the Honourable Prime
Minister has received a request from the Pakistan Government to make their

contribution for the time being?

. The Honourable Pandit Jawaharlal Nehru: This is a matter, I suppose, that
fell within the purview of the Partition Council. T cannot say if any request
was received, but normally speaking, India as the continuing body has assum-
ed nll obligations that came to the whole of India, to be adjusted later, because
otherwise difficulties—legal and constitutional-—might arise. We assumed all
those obligations and proceeded as the continuing international body, as we are.
Subsequently these matters can no doubt ‘be financially adjusted.

Pandit Lakshmi Kanta Maitra: T want to know from the Honourable the
Prime Minister whether we have taken for the time being, all responsibilities
only for the linbility and not for assets, incomes and all that?

The Honourable Pandit Jawaharial Nehru: I do not quite understand the
Honournble Member's question. We have taken the responsibilities that attach-
ed to the Government of India preyiously in regard to international obligations
except such responsibilities asx were automatically removed by virtue of the parti-
tion and the geographical facts following fromn thai partition. For instance
every treaty that India bad engaged in is continued by us. But if there
is some agrcement which applies to Afghanistan and the Frontier
Province we cannot fulfil it hecause of the partition, ard it goes, otherwise
every international treaty obligation continues to exist so far as we are concerned.

Prol. N. G. Ranga: In view of the fact that U.S.A. was willing to raise her
own contribution of the usual 25 per cent. to the U.N.O. as well as the
associated organisations, has the Government of India made any claim for a
substantial reduction in her own contribution towards -fhese organisations?

The Hopovrable Pandit Jawaharlal Nehru: These contributions are fixed on
a percentage basis. As a matter of fact the percentage for 19047 has been
reduced. The more the members that join the United Nations, the lesser the
percentage falling to the lot of each nation: but while the percentage is
reduced, the actual expenditure of the United Nations is going up, so that
actually we have to pay more. The percentage now. I believe, is 895 per cent.
¢o far as India is concerned, and I do not know whether it would be in the



432 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [21sT Nov. 1947

fitness of things for us to plead for a reduction of the percentage which has
been laid down in accordance with certsin rules.

Pandit Lakshmi Kants Maitra: May 1 have an idea from the Honourable the
Prime Minister as to the method of machinery by which we could hope to
recover the money due from Pakistan?

Mr. Speaker: Does not arise.

Raczvrruzxr 10 Porxiox Sxrvios

230. *Seth Govinddas: Will the Honoursble the Prime Minister be pleased
to state:

(s) whether Government are aware of an sunouncement made by the Federal

Public Berviee Commission calling for applications for recruitment to Foreign

(b) whether it is o fact that no selection has been made uptil now;
(e) the nuinber of persons sent abroad to work with Indian Embassies in the

mweantite,
(d) how these persons are selected; and

(e) when do Government propose to hold selection for the proposed Foreign
Service ?

The Homourabls Pandit Jawabarlal Webru: (s) Yes. The Honourable
momber umably refers to the adverfisement issued by the Commission on
the 27¢h February, 1047,

(b) A few selections have been made.

(c) Bince the issue of the advertisement mentioned in the answer to pard
(a), eight gasetted officers have been deputed to serve with our Diplomatio
abroad. '

{d) Two of them, who were officers with war-service were selected on the
recommendation of the Federal Publia Bervice Commission, five are members
of the Indian Civil Bervice and one & member of she Indian Political Service.
These last six wore chosen by a Selection Board of Departmental Representa-
tivea constituted for the purpose with the approval of she Cabinet.

() The Federal Public Bervice Commission is still interviewing candidates
from among those who applied in response to the advertisement of the 27th
Pehruary, 1047. Bince recruitment from this source is not likely to prove
adequate to the needs of the Bervice, Government have recently decided to set
up a special Board consisting of the Secretary General, Ministry of External
Affairs, Secretary, Ministry of Commerce, a representative of the Federation
of Indian Chambers of Commerce and Industry, the President of the Imter
University Board and a meémber of the Federal Public Service Commission to
lap fresh sources, especially in the business sommunity and the liberal pro-
fessions. These are exveptional messures designed %0 meet the most urgent
needs.  Normal recruitment will, as in the case of pther public services, con-

finue 0 be made by means of a ocompetitive examination conducted by the
Federal Publie Commission.

Seth Govinddas: With respect to the qualifications of these candidates, Sir,

wmﬁhmﬁwﬂm&omlkuphmhdmdm&
o]g:oqﬁ.ul ulifications taken from various important ial institutions

and Gurukul Kangra will also be taken into comsideration
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as the Honourable the Prime Minister had promised last year when this ques-
tion was discussed that he would consider this question?

The Honourable Pandit Jawaharial Nehru: So far as this Gurukul is con-
cerned, it is not bound down by the strict terms of the advertisement which
the Federal Public Services Commission issued. For instance that Commis-
sion said that a person must hold a first class university degree. That was
done because we want men of the highest merit. Nevertheless it is conceiv-
able that a person who gets a first class degree is not very competent for this
particular work and a person who might get a second class degree subsequently
gets other qualifications which make him more competent. Anyhow, in
answer to the question put by Seth Govinddas I would say that it is open to
the new Board to consider such questions.

Shri Ajit Prasad Jain: May I know, Sir, whether a competitive examina-
tion for recruitment to the Foreign Bervice was held in June last and whether
any candidates appeared at that examination, and if none of them have been
so far taken, why?

The Honourable Pandit Jawaharial Nehru: No competitive examination
specially for the Foreign Bervice has been held: but out of those who were
selected in the competitive examination for the All-India Administrative Service,
some persons were selected for the Foreign Bervice.

Prof. N. G. Ranga: Why is it, Sir, that representation is provided for
the Indian Merchants Chamber and no representation at all for this House?

The Homourable Pandit Jawaharlal Nehru: This House is represented by
quite a number of Members there. We are all Members of this House re-
presenting this House in those Committees. The Diplomatic Bervice is divided
into two parts: One is purely Diplomatic Bervice and the other Consular
Service. More or less they are taken together now, not separate as they used to
be. Because there was this consular aspect, which deals with trade and

commerce to a great extent, we thought we might have some representative
of the Indian Chambers of Commerce, -

Shri B. Das: Is it a fact that one or two persons have been sent abroad
in the Diplomatic Bervice who have foreign wives, and is it not e fact that
no other country sends out persons who have foreign wives in the Diplomatio
Service?

_ The Honourable Pandit Jawaharlal Nehru: I cannot speak for other coun-
tries. Normally it is not considered desirable for diplomats, at any rate holding
very responsible posts, to marry foreign wives as the Honourable Member puts.
But there is no bar to that. It may only be the reason for reconsideration
of the appointment. This fatter was examined and it was considered that it

shogtl not be a bar, but that the question can be considered on individual
merits,

Seth Govinddas: Will the Government under these circumstances see that
no bachelor is sent? '

(No reply)

. Begum Aizaz Rasul: May I know if women with the requisite qualifica-
tions, are eligible for recruitment to Foreign Bervice through the Federal Pub-
lic Services Commission?

The HonOurable Pandit Jawsharial Nehru: Yes. certainly in theory. I hope
also to some extent in practice. Certain diff~ulties arose when H:lis mabter
was being considered last year when we were framing our rules. I may tell
the House that the rules as originally framed excluded women, but I struek
out that clause and said women should nod be excluded. The fact remasins
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there are certain difficulties about appointing women, and most Foreign Ser-
vices do not employ women except sometimes in the highest grades of indi-
vidusls whose services might be distinguished, but there is no bar at sll.

ghri Deshbandhn Gupta: May I know, Sir, if the Belection Board referred
%0 slso deals with selections for Cultural Relations Bervices ?

The Monourable Pandit Jawsharlal Nehru: What sre the Cultural Relations
. Hervicen?

. There are some representatives appointed for
instance. for cultural relations between Iran and Indis.

The Eonourable Pandit Jawaharlal Nehru: I do not understand the Honour-
able Member's question. There are persons in the Diplomatic and Consular
Regular Service. They are chosen by a competitive examination except for top
rank people who come from public life. The Attaches and others may be
;’E”paiutm. They may be members of the Service or they may be outaiders.

instance there may be a Scientific Attache, a Cultural Attache or a
Militury Attache. 1f they are members of the Bervice, of course they are
:r:ni. Tt they are chosen from outside, (hey sre members of some other

rvice.

(b) WRITTEN ANSWERS
ANT1-INDIAN PROPAGANDA IN MIDDLE EASTERX COUNTRIES

231, *Seth Govinddas: Will the Honourable the Prime Minister be pleased
to state:

(a) whether (Glavernment are aware of the anti-Indian propaganda in the
various Middle-Eastern countries; and

(b) the action the Government of Indin propose to take to save those Ind‘ans,
whoso life and property are in danger in those countries, on account of that
propaganda? -

The Monoursbls Pandiy Jawaharial Wehru: (a) Reports of such activitics
heve reached the Governmens of India from time to time.

(I:‘1 The only uest for protection came recently from Indians in Iran.
Suitable representa were made immediately to the Iranian Government
and India’s Ambassador-designate to Imn has beeri instructed to look into the
mattor porsonally. As regards anti-Indian propagands in the countrieg referred
to by the Honourable Member, nothing aystematic has been ible so far,
but, with the opening of Indian Embassies in Teheran and Cairo, it is hoped
that effectiva action will become possible.

AoaRSNexNT suTWREN InDiA AWD Paxrstax 1o Ferp Rxyvoxes

232. *Sslh Govinddas: Will the Honourable Minister of Relief and Rehabili-
tation be pleased to state the terms of the joint ment entered into between
m;}onmmmhdmnlﬁlndhhfud e refugees in their own ‘erri-

The Honcurable Shri K. O. Weogy: The terms of agreement pertaining to
the Provinoes of East Punjab and West Punjab is oontained in the Press Com-
munique issued from Government House, Lahore on 8rd Beptember, 1047 nre
- hnun:-—

*The Governmenia of Rast and Wast Punjab have undertaken the ibility f
g e o Bk i e s M i K o s
This agreement would also o the North-West Froutier Province
ihol‘mhcehhduddwi‘tt ﬂhnhbhmwhmmm:
of population, but in practice the cbligation o supply free food 40 refugves
har not been oarried out fully by the North-West Fronsier Provines Government.
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PAYMENT OF REPARATIONS BY GERMANY AND JAPAN

228. *R. B. Lala Raj Kanwar: (a) Will the Honourable Minister of Com-
merce be pleased to state whether any reparations in connection with the last
Great War have since been claimed from—

(i) Germany; and
(ii) Japan?
(b) If the reply to part () above be in the affirmative, what is the amount.

recoverable in each case and how much out of it has since been recovered in
cash or in the shape of materials and how much still remains to be recovered?

(e) If the reply to part (a) above be in the negative, when do the Gov-
ernment of India propose to take up this matter?

The Homourable Shri N. V. Gadgil: (s) Yes, Sir.

(b) So far as Germany is concerned, division of reparations among claimant.
countries was decided at the Paris Conference held in 1915 ut which India was
repregsented. In terms of the agreement reached, India is entitled to receive
2 per cent. of general reparations called Categorr ‘A’ and 2'9 per cent. of indus-
trial and other capital equipment called Category ‘B’. India has been allotted
ag her Category ‘B’ share German plant and machinery of an aggregate value
of R.M. 12,(00,514-27 up to 30th September, 1947. BSo far as Category ‘A’
share of German reparations ig concerned, no items have so far been raceived.

The question of Japamese reparations is still under discussion in the Far
Eastrrn Commission at Washington and India has claimed 12-5 per cenb. as
bher share. The total amount of the reparations recoverable from Germany
and Japan is not however yet known and it is not possible therefore to say
how much is due for recovery.

(c) Does not arise.

APPOINTMENT OF INDIA’S AMBASSADORS, ENvVoYs AND Hiam CoMMISSIONERS
224. *R. B. Lala Raj Kanwar: Will the Honourable the Prime Minister
be pleased to state the names of Ambassadors, Envoys, High Commissioriers
and other persons holding similar position, who represent India in foreign
countries, and the date of appointment and emoluments of each?

The Honourable Pandit Jawsharial Nehru: A statement is placed on the
table of the House.

Statement showing name of country, name of the Ambassador etc., date of
appointment and emoluments.

Name of the Name of the Date of
Country Ambessador, elc. .  sppointment Emoluments
1 2 3 4
1. UBA. . Mr. AsafAli, Ambas- 20th February, (') Pay Rs. 3,500 p.m.”
sadoe. 1947, i v pm
(2) Frais de Repsesentation
Re. 4,500 p.m,
(3) Free fu.rnxhad house.

Govt. .
(5) Free h-c: of the house.
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1 2 3 4
2. China . . Mr. mlm. .“AMN} 1947 (1) Pay (consolidated) Rs. 4,500
Am ¢ (3) Free furnished house.
Motor car and chauffeur
(6 P e b
3. UBAR.. . M Vi Lakshmi 18th August, (1) Pay Re. 3,500 p.m.
P-ufi:fw 1947, (!)l‘nh‘.‘%
(8) Freo furnished house and
free of the house.
(4) A car chauffeur at
Govt. expenss.
. N . . !.lu?l Ms- Hass not taken (1) Pay Ra. 2,250 p.m.
opel ] Anh-m . over so far. (3) Frais d..n.m’ tation
dﬂd@n&). Re. 750 p. m,
(3) Free furnished houss.
(4) A oar with chauffeur and
a cleaner, the Ambessador
bearing the running ex-.
ponascs.
S Iran . + Mr. Ali Zahesr, Am- 16sh November, (1) Pay Ra. 3,000 p.m.
bassador, 1047, m&.d.zo?ﬁ Represcntation
" 0. (M
3) Free l'urnzhod house, )
(4] Provision of & car at Qov-
ernment expense.
6 J . . Bir B. Ramna Rau 24th July, 1047 l)P B-.a.m
apan im of  the Y ( ay P-:]l
Liaison 000 p.m
Mimion in Tokyo (Sil'rum with chauffer.
and Political Re. (4) Free accommodation and
r-nul.iw of free ration.
Padl:“:lthﬂ.c.&.
rank of ‘Ambas-
wador).
kB hwbb:b %‘méhduclu llal;hpumlm 1(121,:’-;3-. 2,000 p. m.
lishmeat « . Consul- . Representation . ance
Indis and MI‘:M Ra. 300 p.m
Posssssions in and for Portu-
Indie. guese
in India.
s. Shanghai . R D Sathe, 16th A (1) Pay of rank in thearm
Consul, 17 (A.N.) (3) Additional pay Rs. i‘.'so

uﬂ’:u £200 P.A.
((:)I.ou.l ;:"n.‘!.m £300

l)w allowance
(‘Ihm
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-

9. Siam Mr. Blngrn Dtyu!’.

Indian Legnuon.
Bangkok.

12. South-Africa. High Commissioner

Sir R. P. Paranjpye,
High Commission.-
or.

13. Australia

14. Canada

Rauf,

Dr. M. A.
High ission-

1st June, 1947

8th  October,

2nd September, (1) Pay Re. 1,100 p.m.
1947 (thedate (2) F. Allowar.o2
on which the £ 600 {inclusive of
Consulate was £150 as su.mpmu'y allowan-
raised to the 08).
astatus of a (3) g:).‘un rent allowance £ 300

Legation),

(1) Pay of rank in the Army.
(2) Speeml Pay Rs. 150 ? .m.
(SLme-n al.lawa.nce £ 400

(4) House rent allowance £ 300

LA,

(1) Pay Ro 2,250 p.m.

(2) Consolidated fomgn allow-
ance Rs. 1,260 p.m

{3} Free furnuhed nccommo-
dation.

(4) Provision of a car at Go-
vernment expense the main-
tenance charges being borne
by the Consul-General and
provision of & chauffeur &
local rates of pny. as & special
case,

1947 (A.X.)

(Vacant)

(1) Pay £ 2,500 p.a. (fixed).
(2) Equipment allowance £250
(once only).

14th October,
1944,

(3) Bumptuary allowance
£ 700 p.a.

(4) Car llluwaneo £400 p.a,
(including pay of chauffeur
Car provided at Govt, ex-
pense, .

(5) Free furnished house.

(I) Pay Rs. 2,250 p.m. (fixed).

:tlo'l;mmutwn .uwnnca

(3} Free car and chauffenr,
maintenance to be
borne by tbeh‘ﬁigh
missioner,

Com-
(4) Free furnished house.

(1) Psy Re. 2,750 p.m.,. '
'(2) Bumptuary

Rs. 750 p.m. owee
(a)p?: allowa.noe Re. z.ay
- Car provided at Govt. cost.
i ('l Hotlr-o l'l:lrlv ;lﬂ}ofwm?ueu-
m Coamo; #‘ﬁng %ﬁwg

30th July, 1847

8th November,
1948,
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1 2 3 4

16. United King- Mr. V. K. Krishna 15th August, (1) Pay (provisional) £ 3,000
dom. Menon, High 1947.
Commisioner. (2]’l allowance
(3) Free fu:mdml_ house,
Pt hurgee up to. £ 350

(4);:- oar and chauffeur
maintained by Government.
17. Pakistan Mr. 8ri Prakasa, 15th August, (1) Pay Ra. 2,500 p.m.
High Commission. 1047. fixed).
ar. (!) Entertainment allowance

500 p.m

‘d} Froe car l‘w official uee.

I8 Malaya . Mr. J. A. Thivy, Ilth August, (1) Pay Rs 2250 p.m.
Representative. 147, (fixed)

(2) Local sllowance Ras. 500

M.
(3) Bmm allowance
Ra. 500 p.m.
(4) Car allowanoe Ra. 125

.m.
. (] ﬁm rent allowanoce Ra 150
pamn.

(8) Cost ol‘ livin' allowance
Ra. 380 p

19, Caylon Mr. V. Gin, SadJuly. 1947 (1) m Re. 2,250 p.m.
|wuuw fixed).
(2 Bu.mplulq' allowance
Rs. 500 p.m
(3) Local allowance Rs. 500

m.
{i'; Car provided by Govemn.
meant cont.

MRRATION TO AND reoM INDIA AFTER PARTITION

228. *R. 3. Lala Raj Kanwar: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:

(n) the number of Muslims who, sinoe the partition of the country into
two Dominions, hnmi;nlodhunlndnhlol’m and

(b) the numover of Hindus, $'kha, Indisn Christinns and ioembers of  the
Scheduled Castes who have, dunng the same period, migrated from Pakistap
into India?

The NMosoursble Shrt K. O. Neogy: (a) and (b) The Honourable Member i

raforred 40 my reply fo Starred Question Nos. 1 (a) and 19 (s) on the 18th
Novembar, 1947.

Exroar or Cunvsarp Boxns

208 *Shri R. R. Diwakar: (a) Will the Honourable Minister of Commerce
be pleased % stale whether it is & fact that the export of crushed bones is
iroressing by leaps and bounds since the cessation of hostilities?
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(b) If so, what is the quantity exported during the year 1945-46?
The Honourable Shri M. V. Gedgil: (a) No, Bir.

(b) I may add for the Honourable Member’s information that the actual
figure of exports for 1845-46 was 46,701 tons.

APPOINTMENT OF ORIYAS IN FEDERAL CoUurT OFFICE

227. *gbri 8ahu: (a) Will the Honourable the .Prlme
Minister bs pleasad to state how many persons from the Province of Orissa
have been appointed in the offce of the Federal Court?

(b) Do Government propose to ses that sufficient number of persons from
the Province of Orissn sre appointed iu that office?

The Honourable Pandit Jawahartal Nehru: (a) No person from the Province
of Orissa has so far been appointed to the staff attached to the Federal Court.

(b) The Chief Jusfice informs me that the staff of the Court is recruited on
considerntions other than provineial (or communal), though he always en-
deavours to do justice to all provinces (and all communitiex).

Hypro-ELBROTRIC SOREMES

298. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to lasy on the table of the House a list of all
Hydro-Eleotric Schemes which have been started or which are under con-
templation, showing the location of each?

(b) How far has each scheme advanced?

(c) What is the expenditure incurred on each project and the estimnted
total cost of each? :

The Honourable Bhri N. V. Gadgil: (4) und (b). A statement showing ouly
$he hydro-electric projects is placed on the table of the House. It doeg nok

include projects covering electric power transmission lines and thermal gene-
rating Btations.

(¢) The estimated total cost of each project hus been given in the atatement.
For those projects. however, which are still under investigation, estimates of
the cost can only be made after the investigations have been completed. In-

formation about the expenditure incurred so far on ea~h project in not readily
svailable
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Present stage of Progress
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. . Ixpirax SurrLy Missiox 1v LowpDox
229. °Shri Mobhan Lal Saksena: \Will the Honourable Minister of Com-

merce be pleased to lay on the table of the House a staternent:about the

Indian Supply Mission in Tondon as to its personnel, working and ‘annual ex-
penditure?

The HMonourable Shri W. V. Gadgll: A statement containing the required
information is laid on the table. : © o

Statement

With the termination of tbe war and the releass ol the pent-up world demand for capital
goods on U, K. manufacturers, it was felt that, if India was to secure her due share of
T, K.'s exportable surplus of these goods which were so vital to her economy and for the

sticoursgement and orderly development of Indian Industries in the post-war period, it was
most essential that she

hvclmuwpnlntbnmtb-wwmmformd
Finalise the purchase of all her rements. With this object in view, the India Sapply
Commission came into being in November 1043, work of this organization covers
registration, co-ordinstion and processing of all | o non-Government account, sponsor-
ship of shi ts, programming and progressing of requirementsa of machinery, plant equip-
ment and their civil requirements.
The stalf of the Tndis Bupply Commimsion in London comsists of an Indis Bupply Com-
missloner assisted by one Depuly and three Assistant Commissioners and the necessary com-
lement of subordinate stafl. The last incumbent of the post of Indis Bupply Commissien
ving opted for service under the Pakistan Government. the Indian Trade Commissioner,

Londen, is, at the moment, an a temporary measure, in charge of the post in addition to his
awn

The snnual expeaditers on the (‘ommision as budgetted for the year 104748 is
Re 4.92.0M.

Arronrruaxnt or Iwptax Tmapz CoMuissiomms
230. *Shri Mohan Lal Sakssna: Will the Honourable Minister of Com-
mercs he pleased to lay on the table of the House a statement about the
Tndiau Trade C in different countriea?
(b) Who are the present Trade Commissioners, how were they selected and
what are their respective periods of appointment?

The Hensurabie Shel M. V. Gadgil: (a) I lay » statement on the table which
will give the Honourable Member the information which I think he desires.

(b) A stetement fumishing the required information is laid on the table.

Stetement [

wiere Indion .
’mm Jurisdishion of the Twmds Osmmissionces. -

Mve bon appolaied

1. London . . U’Mtwﬁu&mﬁrﬂ?n* continent of
mmmzfm«.ﬂmmu‘ Pd

2. New York . . United States of Amarica. ; ’ .

3. Basaca Aires . . Whele of South Amarics as far north as aad including Guatemals .

4. Torenteo . . .  Dominion of Canade. )

8 Sydaey . . . Austrelia and New Zealand. i

4. Mombasa . . . Rast Afrise (Keays, Ugaads and Taogenyika and Zaasibar).

7. Alevandria . . Twkey, Syvia, Palestine, Trans Jordan,

Treq. Arab shore of Persisa inclnding Bahtein sad Kuowalt.
Muscat, the Bedea and Yemen. )
8. Tehean

9. Colombe .. Ouyles. .
.. France, Switesriend. Lussmbourg, Pelgiem:
18 Parke mﬁuﬁ. Norway. Swaden. Cascho-Slovakia. ﬁ
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The principal duties of a Trade Commissioner are :

(s) to answer trade enquiries which are directed to the development of markets for
Indian goods in the area for which he is responsible; .

(b) to compile an index of firms of good standing in his ares dealing in goods such as
Indis produces or is capable of producing for export;

{0) to furnish commercial information directed to the development of Indian ex&t:rt.
trade required by Departments of the Central Government or by Provincial Gov-
ernments, by Indian States, by the High Commissioner for India or by the
Director General of Commercial Intelligence and Btatistics;

{d) to report spontaneously and with the least possible delay to the Secretary to the
Central Government, De t of Commerce, the re-actions of trade restric-
tions, regulations and other Government measures, in his area, on Indian export
trade and other matters of special commercial importance;

{e) to report, spontaneously to the Director General of Cpmmercial Intelligence and
Br:itiuiu, any local developments, official or unofficial, likely to affect Indian
trade;

{f) to visit local firms and represent to them the means cf securing Indian goods suitable
to their requirements;

(g) to ;ell. l.'t(.lllo local markets for Indian goods by means of trial consignments if so
osired ;

(h) to assist, I:x means of letters of introduction and advice, visitors to his area engaged
in the development of the Indian export trade®

(i) to take such steps as are possible to settle trade disputes arising in his area involvi
claitis by merchants in India; P ing involving

(j) to maintain & library of Indian trade publications available for consultation by
interested local enquiries;

(k) to orguiu exhibits of Indian goods at local exhibifions or fairs on lines approved,
and within the scope of funds allotted for the urpose, by the High is-
sioner or by the Director General of Gommmnr Intelligence and Statistics, as
the case may be; and

{1) to represent the possibilities of Indian trade by m¥ans of lectures,

and other suitable methods, the display of
Statement I
Plaoss where Name of the How they ore What their ; .
Trode Commiss.  Trade / selected of respective periode
foners hove been  Commissionere appoiniment
appoinied
(1) (2) (3) 0 - ——
London .M

r. A.8. Lall, Taken from the Mr, Lall, the uty Indian Trade
M.B.E.I.CS. Commerca-Finance C‘ommin-iog:rp ,;l officiating
pool. as  Indian Trade Com-
missioner with  effect from
- 1st June 1047 and will continue
to hold that post till such time
as & regular incumbent for that.
. post is appointed.

Buenos Aires . Mr. J.RK. Modi Belected through = Mr. Modi sssumed ohar of
the  Federal his present post on‘.ﬂth

Public  Service February 1043.

Commission
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(1) (6] (3) ‘(4)

Toronto . . Mr.M.B ASyjs, s&?m' through  Mr. Ahuje assumod charge of hy

office.
Sydney . » Veoaot . Mr. l'.l:l‘;’ V. Raghvas the Head

B

Kew York . Vacant

with effect from 6th August
1947, in addition to his own
dutios. He will coatinue till
mich time &8 a reguiar Trade

’ *  Commimioner is appointed at
New York.
Alezaodria . Vacant - Mr. J.A. Rahim, LCB., last in-

ewrmbent, having opted for
Pakistan, his sorvices have been
lnced &t the disposal of that
gm. Mr. M.R. Vaveja, the
Head I“(..'Iol-i. in that uq‘oo is
oarry on the ourrent duties
of the Trade Commissioner in
sddition to s own.

Tehran . De. Major Haman, the last incumbent,
having o for Pakistan, his
- arvioes ve been placed at

- care and maintenance basis.
Mombasa . Berdar Sehib By promotion He waa ted on the Tth
Sardar Sangat February 1941 and his .
Bingh bl'mlﬂmﬁ ires on the 3lst B:
Coyton . . Mr.RLTeaton ‘o the Pun. He was appointed to the oo

Me 05,8 . ’ilb u'ili:;im;h H!lﬂlay 1948 Imm
Paris - . Me. 0.8 Bajpal Takea over from s waa appoiuted to post on

. Minisiry of Iafor. 23nd Aagest 1948,
- 4 mation and Broad-
casting.

E Rl

M (Wrrmnraawn)
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VARIOUS AGREEMENTS BETWEEN INDIA AND PAXISTAN

232. *Shri Mohan Lal Saksena: (a) Will the Honourable the Prime Minis-
ter be pleased to lay on the table of the House a statement showing the various

agreements sntered iute by the Govornment of Indin with the Government of
Pakistan? .

(b) Which of them have not been fulfilled and to what extent?

The Honourable Pandit Jawaharial Mehru: (a) There are two clusses of

agreemnente reached by the Government of India with the Government of
Pakistan:

(i) Those entered into by the representatives of India and the representa-
tives of Pakistan before August 15, 1847. Most of these have been embodied

in Orders of the Governor-General. A list of these agreements is placed on
the table of the House.

(i) Agreements reached by the two Governmente subsequent to August 15,
1047 at inter-Dominion conferences and otherwise. Details about these agree-
ments are being collected and will be supplied to the House as early as possible.

(b) Some of the agreements have been contravened by the Central and
Provincial Governments of Pakistan by the issue of ordinances and otherwise.
For cxample, the ban imposed by the Government of Sind on the export t»
India of goods imported at Karachi and the imposition of duty on raw jute
exported from Pakistan to India contravene the ent on HEconomic
Relations (Trade) reached on the 5th August, 1947. Full detadls of these

breaches are being collected from other Ministries and will be supplied, to the
House as soon as possible.

Liat of Agreements referved to in the veply to Part (u) of Question No. 232,

(A) Orders of the Governor General.
The Executive Council (Transitional Provisions) Order. 1047.
The Joint Defence Council Order, 1947,
The Federal Court Order, 1047,
The High ('ourta (Bengal) Order, 1047.
The High Courts (Punjab) Order, 1047
The High Court (Calcutis) Order, 1947
The High Court (Lahore) Order, 1947.

Indian Independence (Partition Councils) Order, 1947,
The Arbitral Tribonal Order, 1947,
. The Crown Representative (Transfer of Property and Liabilities) Order, 1047
11. Th: Indisn Independence (Legal Proceedings) Order, 1047,

. The Indian Indepsndence (Income-tex Proocssdings) Order, 1947,
. The Indian Independence (Miscellansons Transitional Provisions) Order. 1047,
. The India (Provisional Constituticn) Qrdes, 1947.
15 The India (Provincisl Legislatures) Order, 1947.
16. The India (Adaptation of existing Indian Laws) Order, 1947,
. The Indian Indepecdsnce (Internatiomal Arrangements) Order, 1047,
18. The Indian Indepemdemce (Rights, Property and Lisbilities) Order, 147,
19. The Pakistan (Provincial Lagislataires) Order, 1947,
. The Pekistan (Adepietion of existing Pakistan Taws) Order, 1047,
21. The Pakistan (Monetary system and Reserve Baak) Order, 1047
22. The Pakistan (Provisviel Cemctitwtion) Order, 1047,

© P N



452 CONSTITUBNT ASSEMBLY OF IXDIA (LEGISLATIVE)  [21sT Nov. 1047

2. The India Provisional Constitution (Amendment) Order, 1947.
2. The Beagal Btsts Prisoners Regulstion |Adspiation) Order, 1047,
2.

1007 Tho Indis Provincial Comstitution and Provincial Legislatures (Ameudment) Order,

25. The Indian Narval Forces (Temporary Governance) Order, 1047.

27. The India Provincial (Constitution (Second Amendment) Order, 1947.

28. The Indisn Independence (Miscellancous Transitional Provisions), No. 2 Order, 1047.
(B) Agreements on policy for the interim period.

1. Agreement on ecomomic relstions (Trade) reached on 5th August 1047

2. Agreoment on economic relations (Controls) reached on 5th Angust 1047,

3. Agreemeni on nationality und domicile reached ou 5th July 1047,

AxTi-INDIAR PROPAGANDA IN IRAN

233. *Shri Mohan Lal Saksems: (a) Will the Honourable the I'ruue
Minister be plessed to state the number of Indiavs in lran?

{t? Is it & fsct that the life and property of Indians in Iran have been
atly endangered as & result of the propaganda conducted by the Raja of
shmudsbad?
(©) 11 s0, what action have Governmeut taken to counter-act it, and what
wction they. propose to take against the Raja?

The Honourable Pandit Jawaharial Wehru: (a) There wre appmnmatelv 500
Indisns in lrsn.

(b) and (¢c) We have rcceived various telegrams from the Indian community
in Tohran and Zahidan i.u the effect that their lives and property were iu
danger because of g:nhn carried on aguinst them. Thig was brought to
the notice of the Government who have given assurances that the
lives and property of the Indian community in lran will be protected. Our
Ambassador to Iran will shortly arrive there and will consider whether any
furtbar action is required to safeguard the interests of Indian mhonlll

Post-War DEveLOPMENT BOHRMES

$M. *°R. K. Bidhwa: (u) Will the Honourable the Prime Minister be
phuedtomtewhnpwhubnnmudobytbcﬂovmtd India in
putting into operation, various post-war development schemes?

(b) Do Government intend %o hold over the scheme, until normal condi-
sions retum, or would they proceed with the work?

(c) 1f the anawer t0 the latter part of (b) above be in the affirmative, when
do Government propose to give effect to the schemes?

(d) Do Government propose to give priorily to the comstruction of roads in
mx;npﬁd%mhh&htﬂmtdhﬁod&emd

The Monourable Pandii Jawahsela! Nehru: é;), A start, but only a start,
has been made both in the Provinces and in the Centre in pufting these schemes
into execution. A sum of approximately Rs. 18 crores has been paid to Pro-
vinoeg upln 31st March, 19047 as Ceniral Government grants for Provincial
schemes. The expenditm on Central Govemment schemes during the sarue
period was estimuted %o be 11} crores. Actuals are not yet available.

(b) and {c) Government have no intemtion of abandoning or retarding the
progresms of developmen} schemes.

(d) 15 per cent. olthehhlmdhwt'phnh allocated to roads.
Government consider this adequate.
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FoRMATION OF PLANNING COMMISSION FOR INDIA

285. *Shri K. Santhanam: Will the Honourable the Prime Minister be
pleased to state: .

(8) whether it is proposed to set up a Planning Commission for the whole
of India; and

(b) if the answer to part (a) above be in
strength, functions and powers?

The Honourable Pandit Jawaharlal Nehru: (a) and (b) The establishment of

a Planning Commission wes recommended by the Advisory Planning Board
presided over by Mr. Neogy. The matter is now under consideration.

the affirmative, what will be its

RerorT oF HInDU Law CODIFICATION COMMITTEE

2868. *8hri K. Santhanam: Will the Honourable Minister of Law please
state-
(8) whether the Committee on the Codification of Hindu Law has submitt-
ed its final report; and .

(b) whether and, if so, when it is proposed to introduce the Bill as recom-
mended by the Committee?

The Hounourable Dr. B. R. Ambedkar: (u) Yes.

(b) A Government Bill in exactly the same terms as the dratt Hindu Code
prepared by the Hindu Law Committee was introduced in the late Indian
Legislative Assembly on the 11th April, 1847. A motion for the continuance
of the Bill has also been adopted by this House on the 17th November, 1947.

EvacuaTioN or Hinpus anNp Sikrs reoM WesT Puxiae axp N-W.F.P,

237. *8hri K. Santhanam: Will the Honoursble Minister of Relief and Re-
habilitation please state: ’

(a) the total number of persons evacuated from the West Punjab and
N.W.F.P. up to the 15th November 1947;

(b) the number of Sikhs and Hindus who have still to be evacuated from
these provinces; and

(c) the numher of Hindus and Sikhs who have declined to avail of the
facilities of evacuation and have decided to continue in their cld places?

The Honourable Shri K. 0. Neogy: (sy The Honourable Member is referved
to my answer to question No. 19 (a). The number of persons evacuated be-
tween the 11th November, and 15th November, 1947, is not yet available.

(b) The Honourable Member is referred to my answer to Btarred question
No. 9 (b) on the 18th November. Figures subsequent to the 11th November,
1047, ore not vet available,

(¢) The reports suggest that all desire to be evacuated to the Indian Union.

ConversioNn oy HiNpvs anD SBixms ix WxsT PUuNJaB anp N.W. F.P.

238. *Shri K. S8anthanam: Will the Honourable Minister of Relief and Ke-
habilitation please state:

(a) the estimated number of Hindus and Bikhs forcibly converted in the
West Punjab and N.W.F.P.;

(b) the number of persons who have been rescued and reconverted; and

(c) the number of women abducted and the number rescued?

M‘!‘:n m Shri K O. Neogy: (s), (b) and (c) No definite figures arn
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APPOLNTMENT OF AMBAssaDORS, HigE GOMMISSIONERS, ETC.

239. *8hri V. 0. Kesava Rao0: (u) Will the Honouruble the Prime Minister
b pleased to state the number of Ambassadors, Representatives, Consuls-
Genersl, High Commissioners aud Agents, etc., sppointed after the popular
Minsters took charge of (iovernment?

tb) How many of them nre Harijuns?

The Honourable Pandit Jawaharial Nehru: (s) The Honourable Member is
referred to the statement placed on tbe table of the House in answer to
Question No. 224.

(b) None.
APPUINTMENT OF &4 LanoUs Orricen a1 Coomrx Port

240. *Shrimati D. Velayudhan: (u) Will the Honourable Minister of Lubcur
be plessed to state whether there in any Labour Officer in the Cochin Port at
presont?

(b) Was the post of.Labour Officer sanctioned st any time?

(v} U the muswer to purt (L) above be in the atfirmative, when was it sanc-
sloned ?

(d) Il the suswer to (u) above be in the negative, why was the appoint-
ment not made’

(¢) Are Governmunt aware that the majority of the workers there belong to
the Seheduled Castes?

() 1 o, do Government propose to uppoint a qusliied Labour Officer ll‘l
the Port preferably from the SBcheduled Castes?

The Eemoursble Shri Jagjivan Ram: (s) No.

(b) Yes, A temporary post of Labour Officer has been sanctioned for the
p::?rh:p«hdotthmyemin&oﬁntimm'hhdwtﬁmhdnh
" .

(c) On she 68h January 1047,

(d) It is proposed that the post should be filled by an officer from the
of Labour Officers which the Ministry of Labour intend to constitute.
Fedora) Publio Service Commission was asked to select guitable candidates for
shis fonfl on the basis of the requirements intimated to this Ministry by various
Central Government Departments. A list of candidates suitable for appoint-
ment has boen {urnished by the Commission but no posting has yet been made
.e8 is bas become nsoessary to oonsulé the Depertments concerned again as to
whetber their requirements as previously intimated have altered due to the
partition of IndM. and this inforraation is not yes complete.

{e) It has bwen ascertamned that the majority of workers at the port do
nod belong to the Scheduled Castes.

() Due consideration will be given to the question of appointing = Scheduled
Caate candidate at the time of the post.
APPOINTHRNT OF AMBAMADORS, ACENT: GExERAL AND REPRRSENTATIVES

1. *Shrimatt D. Velayadhan: (a) Will the Honourable the Prime Minister
be pleaswd 10 state how many foreign countries have Government covered in
the appeintinent of Ambassadors, Agente-General and Representatives?

{h) Who are the persons who acoepted the jobe?
te) How many of them are Muslims?
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(d) ls there any Scheduled Custe member among the selected representa-
tives” If none, why?

(e) How many officers are selected for the Diplomatic jobs?

(f) How many of them are Muslims, and how many Harijans?

The Honourable Pandit Jawaharlal Nebru: (a) Eighteen.

(b) It is not guite clear what the Hounourable Member means by *‘jobs’.
According to the Oxford English Dictionary a job is & ‘‘piece of work; especially
a smull definite piece of work in ones own ocalling.”” Appointments in the
Foreign Service are not jobs of this kind, but are selections of suitable and
competent men for & career or calling which is highly specialised and requires
the best talent available. Full information about our ‘f):ralgn representatives
has been placed repeatedly before the House. A further list of persons holding
posts of Ambassudors, Representatives, High Commissioners and Consuls is
placed on the table of the House.

(c) Four.

(d) None. I regret that no member of the Bcheduled Castes has so far
been selected for appointment in this service. The criteria for diplomatic
sppointments are merit, capacity and suitability for a particular poss.

(e) Ten officers have been appointed to the Indian Foreign Bervice so far
by direct recruitment.

(f) One of them is a Muslim and none is a Harijan.

———.

Tnat of countries in which .Imbassadors, Representatives, etc., on behalf of the Gevernmens
of India have heen appointed, -

Americr 2 Me. Asal Ali, Ambessador for India st Washington,

—

2 China: My, K. P & Menon, Ambassador for India st Nanking.
Captain R. D Bathe, Indian Cohsul, Bhanghai.
3. 1. 8.8 R : Mm. Vijarulakshini Pandit, Ambassador for Indis at Moscow.
4. Nepal : Bardar Burjit Bingh Majithia, Ambassador-designate for India.
5. fran : Mr. Ali Zaheer, Amhassador-designate for Indis.
6. Japan : Sir B. Rama Rac. C.L.E., Head of the Indian Lisison Misslon in Tokyo sad

Political Representative of India with the Saupreme Commander of Allied
Powers in Japan, Tokyo, with the rank of an Ambassador.

7. Sinm : Mg, Bagwat Dayal, the Charge de Affaires, Indian Legation, Bsagkok.

B. Indo-C'Aina : Mr. A. N. Mehta, Consul for India at Baigon,

9. Indonesia: Mr. N. Raghavan, Consul General for India st Batevis.

10. Fremeh and Portuyuese possesssions in India: Mirza Rashid Ali Baig, the Consul-

General for India in the French Establishment in Indis, Pondicherry and
Consul-General for India in the Portuguese Possessions in India, Nova Goa.

11. Awatradia: Sir R. P. Paranjpe. High Commissioner for India.

12. Canada : Mr. H. 8. Malik, High Commissioner for India.

13. Hurma: Dr. M. A. Rauf. High Commissioner for India.

14. Palistan : Mr. 8ri Prakasa, High Commissioner for Indis,

15. I'nited Kingdom : Mr. V. K. Erishna Menon, High Commissioner for India.
16. Malaya: Mr. J. A. Thivy, Representative of India in Malays.

17. Ceylon : Mr. V. V. Giri. Representative of Indis in Ceylon.

18. Sowth Africa : The post of the High Commissioner is vacant at preseat.



456 COXSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [31st Nov. 1947
Lorp Appisox’s Visrr To Iwpia

242. *Shri Brajeshwar Prasad: (s) Will the Honourable the Prime Minis-
ter be pleased to state the purpose of Lord Addison’s visit to India?

(b) Do @overnment propose to lay on the table of the House a statcment
relating to the discussions which the Honourable the Prime Minister had
with Lord Addison?

(o) Did Lord Addison come in his individual capacity or on behalf of the
Government of England?

(d) Did Lord Addison bring any plan from England for a voluntary type
of union between the Dominions of Pakistan and India?

(e) I there any such plan in the knowledge of or under contemplation of
the Government of India?

The Homourshle Pandit Jawabarial Wekru: (a), (b) and (o) Lord Addison
lpmtnlbmtﬁmobmlhiumtcbumc-nbmblaond He had no
particular purpose in ledhe tomoetmpeoplohm The
Government welcomed his visit as thst of a distinguished statesman. There
mnoformoldhomﬂﬂ:hmmﬂnomoofdmhptolmhmdhlh

(d) No. Lord Addison brought no plan of any sort.
(*) No,
MI3°—246* [Wirnpaawn].

Evacvarion or HINDUS AND S1XHS FROM PAKISTAN

M7. *Glani Gurmukh Bingh Musatar: (a) Will the Honourable the Prime
Minister ploase state whether the possibility of evacuation of the minorities,
Hindus und Sikhs, was visualised by the Interim Government before the Partition
of India into two Dominions India and Pakistan was agreed upon?

(b) If the answor to part (a) ubove be in the affirmative, what steps were
takon to safeguard the life and property of such Hindus and Sikhs who were
then hiving in that part of India which fell into the Pakistan area? If none, why?

The Honourable Pandit Jawabarial Mebru: (a) and (b). No large scalc
evacuation of minorities was envisaged or un‘ﬁm desirable before the partition
of Indis. The kind of political and comm convulsions that took place in
the Punjsb and some other areas could &obe predioted. No large scale
ovacustion could possibly be arranged before 16th August.

Mamraxancek or Rervoxx Camps ¥ Inpia

348. *R, B. Lala Raj Kanwar: Will the Hooourable Minister of Relief and
Rehabilitation please state:

(a) the number of refugee camps opened in Ind's from the commencement of
the operations with the name of the camp and the number of refugees placed in
each oamp:

(b) the number of wounded and disabled persons brought into these camps;

(¢) the spproximase monthly or daily expenditure incurred on the maintenance
- tuch campe?
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The Honourable 8hri K, 0. Neogy: (a) Detailed information is being
collected and will be laid on the table in due course. Refugee Camps are
opened and mainteined by Provincial Governments and Indian States. There
are a great many camps all over India of which a full list is not yet available.
It will be realised that in a fluid situation the numbers of camps and the popu-
lation of such campe are subject to rapid change. .

(b) This information is not available, but an attempt will be made to collect
it as far as possible.

(c) Roughly the daily expenditure per adult on food alone is about eight
annas. There are a great mamy other items which count for expenditure on
maintenance of camps. They pertain to matters like shelter. warm clothing,
medical arrangements, sanitation, water supply, watch and ward snd adminis-
tration. The total number of persons in Non-Muslinm refugee camps all over
India may be about 1} millions of which about 5 lakhs are in East Punjab, 2%
lakhs at Kurukshetra, about 18,000 at Delhi and the rest spread over other
parts of India including Provinces and States. '

RELIEF AND REHABILITATION OF REFUGEES

249. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Relief and
Rehabilitation please state the total number of:—

(#) (i) teschers und (ii) doctors employed for the henefit of refugees;

(b} refugees who have secured emplovment; and

(e) refugees who have secured financial assistance in setting up bhusiness or
industry and the approximate monetary value of such assistance !

The Honourable Shri K. 0. Neogy: (a) A statement is laid on the table.

(t) 8,145 refugees have so far secured employment under gome of the
Ministries of the Government of India and some of the Provincial Governments,
Replies from the Government of Bombay, East Punjab and Bihar are still
swaited. Besides employment under Government & large number of refugees
have found employment in mills, factories and other commercial establishments,
whose number cannot be estimated st present. This does not include the
percons settled on the land whose numbers are increasing daily.

(¢} The Honourable Member is referred to paragraphs 8 to 6 of my answer
tc- question No. 1 (e) on 18th November 1947,

Statement referred te in Queation No, 249(a).
(1) Teachers.—54 teachers have so far been employed in Delhi in six schools opened
by the Local Administration for the bensfit of refugees.

These figures do noi include the number of teachern employed by Aided Inmstitution in
Delhi for the benefit of refugees. ’ :
The number of teachers employed elsewhere is heing collected.
{i1} Doctors.—118 doctors have been appoinfed by Government as follows : —
Eart Punjal—71
Kurukshetra—30.
Delhi—8.
In addition 22 doctors, 9 medical astudents and 2 personnel of the 8t. John's Ambulance
are working honorarily in differrnt places.

Besides. the Director of Health Bervices. Delhi and the Medical Relief (Commission,
Punjah. have appointed some doctors defails of these are not available.
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Inp1a’s EMBASSIES ABROAD

250, *Shri Jadubans Sahay: Will the lonouruble the Prime Minister be
pleased to state:

(s) the names of the countries, in which Ind.an Embassies have been opened,
the numes of the Au-bsssadors, the strength of the staff under them and the ex-
penditure incurred on esch Embassy; and

(b) the number of persons from the province of Bihar serving in the different
Embassies already opened?

The Nonourable Fandit Jawaharial Wehru: (s) A stetement is placed on
the teble of the House. As regards iture inourred on Embassies,
attention of the Honourable Member iy drawn to my answer given on 18th
Igwmglbcr. 1047 to the Honourable Professor N. G. Bangn's starred question

°.

(b) This information is not readily availsble as appointments are not made
on & provincial basis,

————

Statement ahowi;ng the nomes of the coumtries where the Gorernment of India huve «yvned
Embassics, the nomes of the Ambassadors, and the strength of the staff under them

Name of the (ountry Name of the Ambamador Strength of the
staff under them

excluding the

lowesat grade like
Imesssngers
United Btatos of America Mr. Asaf AN . . . 46
Chins . . . Mr. K. P.8. Manou . . . 4
U.84.R. . . Mre. Vijayalakshmi Panlit. . . . 14
Iran . . . Me. Ali Zaheor (Ambassador dm . 1]
Repal . . V. Bardar Surjit Singh Majithia (A deniynate). No stafl hans

wo far besn appointed.

861, °[Wrraorawx].

INDUSTRIAL FINANCE CORPORATION BILL—Concld.

Mr. Speaker: The House will now proceed with further considerution »f the
following motion moved by the Honourahle Shri R. K. Shanmukham
Chetty venterday:

"'That the Rill to eetablish the Industrial Finance torparation of India be referred to o
Belect Commitien consisting of the Honoursble Dr. Syama Prasad Mookerjee, Shri K. M.
Munshi, Diwau Chamau Lall, Shri M. Ananthasayanam Ayvangar. 8hn T. A. Ramalingam
Chettiyar, Nawab Mubammad lsmmil Khan, Shiimaty Socheta Kri ni, Shri C. Subrah-
mantam, Prof. K. T. Shah, Shss B Das, Shri 8 K Patil, Shri Jaspat Roy Kapoor, Shri
Ram Sahai, and the Mover, with instructions to report on the apening day of the next
seadion of the Amseanbly, and that the vumber of wembers whowe presence shall he necessary
W conatitute & mesling of the Commiltee shall be five,””

Prof. K. T. 8hah (Bihar: General): Mr. Speaker. Rir. 1 associate myself
with the other Honourable Members who have welcomed this rotinn-by  the
Honourable the Finance Minister to establish an Tndustrial Finimce Corporation.
There oan be no two opinions nbout the necessity and desirability of such a
motion and such a corporation being instituted at this time in this coxmtry. |
would have wished indeed that instead of heing as it is a piecemeal legislation.
faking up cne problem by itself. it had been part of s well-knit and co<crdinated
ﬁlm for the entire uational development on all fronts of our economic and social

ife. As it is. however, I recognise that there are certain urgent jroblems that



INDUSTRIAL FINANCE CORPORATION BILL 459

cannot be deferred until a proper plan has been formulated Jf a comprehensive
character that I have mentioned; and ss such 1 would welcome this proposal
with sll the sincerity that I command.

At the same time 1 would like to point out.that there are some feutures or
provisious of this Bill which will require very careful scrutiny and revision, as
indeed the Finance Minister has himself admitted. The Bill is an attempt to
establish a semi-public organisation sponsored by the Staté, and not an entirely
State enterprise us I would have wished. No private enterprise can succeed in
this field, s 1 am sure the Honourable the Finance Minicter knows from the
history of the Tata Industrial Bank started some 25 years ago, which bad to be
nmalg:anated with an existing commercial bank after a short career of three or
four years. There is in a private Corporation of this kind not ouly the danger
of its Leing associsted with and involved in the existing concerns with which
the founders or promoters may have connection. but also the risk of its brirging
onesided or seet’onal development, rather than working on « truly national as-
pect und outlook which an organisation of this kind must maintain. An or-

anisation on the lines of the Australian Commonwealth Bank, to which the

onourable the Finance Minister had himself referred, is faur to be preferred
over that which has been proposed in the Bill. T trust when the Select Com-
mittee goes into the matter in detail this point will meet with favourable
consideration from the Committee as a whole.

There are several Incuna, moreower, in the scope and activities or functions
of this Organisation to which also 1 would, with your permission, Sir, like to
draw asttention of this House. The operative clauses seem to comfine  the
assistance to be rendere | by this Organisation only to industrial coneerns, which
munufacture goods or which ure engaged in processing and the produetion and
distr'bution of electricity. Only one kind of power is mentioned. and no services
are menticued.  As such 1 think a very important field of our cconomic life is
left ont of the purview or scope of the activities of this Bill. I hope it was not
the intention of the authors to exclude such ersential items in the economic life
of this country from the help that it will be absolutely necessnry for such an
Organisation to extend. For instance, services like shipping or sther transport
services muy come in, perhaps. in so far as the produetion or the ranufacture
of the woeuls——the vehicles—with which those services are to be operated; but
ot the operntion of the service itself. Some weeks ago Government hnve
declared their policy of organising two or three shipping corporations, for in-
stance, which are not primarily intended to build ships but rather to run them.
If that is so, then I do not see why the ceope of a measure like this should he
confined g0 us to exclude such important industries or services. The same may
be said with regard to the automobile industry. which will not only produce the
automobile vehicles, but also operate the road transport servies; and trus would
have in be en o sufficiently large seale to require Government aid or finaneial
uasistance from n semi-public Corporation like this.

T woull liks to mention in this eonncetion another serviee which seems not
to receive thee attention that is its due. namely the Press—publications  or
journalism. There is a very considerable danger of the Press, narticularly the
Duailv wnd Weekiv Press. fulling into the hands of private monopolists to the
rerioms detr'ment of the nation’s publie interests. The Press may ot doubt
be o smnll senle enterprise but a large scnle enterprise also is unavoiduble es-
peciall: if in the regime of free competition i is %o make a success.
T Ao not know if it is the intention of the authors of the Bill: hut. ar T read it,
it seems very likely that enternrises of this charncter max not receive the aid
that the Corporation is designed to extend. Tf eo, 7 hope that suitable cnances
would be minde in the Bill. when it s enacted. to inelude alzn sich enter)rises
ns these.
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A still more considersble omission as I read the Bill is in regard to Agri-
culture. There is, no doubt, a departinent or brunch of the Reserve Bank of
Indis which is supposed to extend financiul assistance to agriculture; and there
is also the system of co-operative oredit which it is believed is intended for
sssistance to the agricultural growth of this country. But agriculture also.
tends to be industrialised and mechsnised, and large scale of cultivation is not
unknown even as it is in this country. I am sure the Honourable the Finance
Minister is aware of such ventures as exist in some parte of the country which
specialise not only in the cultivation of land by mechanical aid in large blocks
of 85000 to 40,000 scres—but which also develop industries from the raw
materinls produced by this cultivation to the finished product ready for con-
sumption of the general public.

Thase are not entirely agricultural operations but also agrioulture and industry
ocombined, and as such if only some of these are to be aided and others are not
qualified for receiving the aid, I think the measure would be lopsided. It is
therefore to be hoper thut in this case slso the Select Committee will scrutinise
the pl'n\;lllnlm oarefully and muke appropriate chunges, if they Lieet with their
spproval,

The danger. in my opinlon, of confining the operations of the Bill only to
iundustrial ooncerms pure and simple as defined in Clause 3 of the Bill would be
that inasmmuch as industey is in private hands and mutually competing, nas-
much as there are various oompeting establishments in the seme industry.
thory in n rink that while some may receive the nid the others may not.  Those
who ery the loudoest, thoke who are able to command the ear of the powers that
bo, .nny receive the assistance: while thuee who are perhaps not so loud in their
Aeande ey go wnbeed dd theagh their need may nat be less urgent.  This
consideration is all the more important with regard to the differences in the
various provingial or regionsl developmenta in this country. It is well known,
Bir, that not all provinces in thia country are o?)uslly advanced in their
sonnotnie development, notwithstanding the availablity of very counsiderable
natursl resonrees in their midet.  Some provinees, which are much more
advanced in industrial matters than others. are able to wield influence. in my
apinion. diaproportionate to their population or even to the initial natural
endowinent of those provinees  Care shoulil Le taken, therefore that an or-

isation like this is of uniform and universal benefit and not restricted in a

arge proportion, a$ any rate, to one or other region or industry as aguinst the
other provinees  To avoid this danger it would be necesrary to have this
organisation wholly as » State enterprine rather than a semi.priva‘e or statutory
body which would be predominntely under the influences of private capitalist.
T do not think that there would be any difleulty in obtaining not onlyv the initial
aapital provided for in this Rill for founding and working this organiration, but
il proper instruments are devised, if proper means are tglmn so a8 to make the
instrument issued for this arganieation easily nepntiable and easily recogmisable,
the amall savings would be attached. TIncidentallv, the problem of what we
eall taday “‘inflation’" mayx also be solved. I think if the bonds of this organisa-
tion not nnly as regards the initial share eapital. but also as regards the guaraniee
given to industrinl corporations or coneerns assisted by it. are izssued gusrantee-
ing the sequritiea of thase Corporations. in forms or denominations which are
ensily acccssible to small savers, then T think the benefit and utility of this
Corporation would be very much wider than is perhaps likely to be the case if
the provisione stand as they are today. The problem of associating the small
man, whether as industrialist or as the saver of capital. is much more important,
especially in these dava of almost uncontrolled inflation which meets the eve. T
am nof going to enter into any controversy just now ahout the relative chances
in the future of the small scale as sgainst the large scale mechanised industry.
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But wnatever that might be, I think if proper steps are taken and if  proper
instruments are issued by this body, the small worker, handicraftsman and
even the ordiuary middle-class or lower middle class worker who has some sav-
ings would be very much more benefited thun is the case today.

These are points which I hope will be duly considered in the Select Committee
when it meets and when the Bill finally ¢omes before this House for further
ecnsideration and many of these, if not all, would have been duly sttended. I
aguin support the motion made by the Honourable the Finance Minister which
is ull the more remarkable in that he has brought forth a child which has been
conceived by another.

Pandit Hirday Nath Kunzru (I'. P.: General): Mr. Speaker. | agree in
principle with the Bill that has been placed before the House by my Honouruble
friend the Finance Minister. It is a Bill which we have been expecting for a
long time, but it has seen the light of day only today. We hoped last year
that it would be brought forward at an early date, but as my Honourable friend
Mr. Chetty told us yesterday. it had been laid aside on arcount of constitutional
difficulties.

Sir. while I recognise that the Bill deals with a very important matter and
that it is a matter of satisfaction to all of us that the Government are at last
going to take staps to take an active part in promoting the industrial develop-
ment of the country, there are n few remarks which I should like to make in
regard to the oapital and character of the Bank, which I hope will receive from
the financial authorities the consideration which thev deserve.

Ax regards the character of the Bank Sir, I should like to ask my Honour-
able friend the Finance Minister why he hus restricted the subseription of the
share capital practically to the Banks and Insurance Companies and the larger
Investment Trusts. As industrial development is a8 matter which concerns the
whole country, I think it is 8 matter of psychological and practical importuice
thut the ordinary man should be nssocisted with it to as large an extent as is
puseible. T see no reason why the ardinary investor should not be given a chance

“{usg srgy wr saxeys dn Sunyey jo

In these duys when we want that industry like other things should be
demooratisad—indeed it should be socialised—it is rather strange that the
Finance Minister should ask us to accept the provisions which would muke the
bank entirely a capitalists bank. T think, Sir, that even now it is not too late
for him to accept changes which would make the ordinary man feel that the bank
ir hiz own, and that it is not “merelv the big, capitalists who are gning in derive
subatutial benefit from it.

The recond point that T rhould like to urge is in connection with the share
capital of the bank. Had this Bill been brought forward when the Central
Banking C'ommittge reported or even before the war, it would have heen bailed
with delight all over the country. But coming as it does at a time when we feal
that there is urgent need for the rapid develompent of the economic resources of
the country. it seems to me that the capital which will be at the disposal of the
bank will be small in comparison with the needs of the country. The share
enpital will amount to about five erores and as the bank can ir variovs ways allow
accommondation to the extent of 20 crores, that is, four times the share capital,
it means that it will able be to provide assistance to the tune of 25 crores. I
am sure that my honourable friend the Finance Minister will be the last person
in the sountry to claim that this is an adequate sum for the promotion of the
industrial development of the country. T suggest. Sir. that the share eapital
of th= bank should be increased. or at least that following the precedent <ot by
the Reserve Bank of India Act. power shounld be taken to eneble the bank, or
power should be oonferred on the bank to increase the share capital with the
sanction of the Government and the approval of the Central Legislature. 1
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bope that both these suggestions for which I clasim no orginality, will receive
the considerntion of the Government and the Select Committee.

Sir, there nre questions relating to the management of the bunk and its
oonuection with the plunned development of the country which should receive
as much attention as those which I have already pointed out. In consonance
with the character which Government have assigned to the bank, the manage-
ment will be in the hands of the capitalists, that is, particularly the banks and
the insurance banks, subject to the control of the Government.

Now, Sir, 1 think that the points which I urged in regard to the democrati-
zation of the bank apply with greater foree to the msnagement. I thiuk it is
not merely desirable, but necessary that the mansgement should not be wholly
in the hands of the larger enpitalists. Though this hank i~ intended to provide
credit fucilities, to industries T s afraid that the constitution will place over-
whelming power in the hands of the bigger Lunks und Insurance companies and
the more powerful industries. 1 am not surs whether according to the jreamble
the hank will be in a position to give help to minor industries. But assuming that
it will be in n poxition 1o do wo, T should like to ask Government what
measures  they  have got  under consideration for assisting such industries,
I, however. this bank may help all kinds of industries, it is absolutely necess-
nry that ita management should be such as to inspire confidence rmong  all
classes of industrialists und ull sections of the population genersl 1 cuinot
suggest the spevific means by which popular control though mwot uniforimed
sontrol over the uflairs of the bank might be brought about. 1 am not asking
that the directors of the bank should be men who have no knowledge of industry
o commeree or business of any kind. It is possible to lay down qualificat’nna
which would effectively ensure that the Directors are men who are well acquaint-
«d with trade and commerce und vet o so alter the character of the manage.
ment as to make the common man feel that the bank will he managed not in

the interests of hig capital or of uny particular olass of buginess but in the inter-
oxts of the oountry as a whole.

Sir, 1 havo already said that I am unable to mmke uny specific sRuggestion
whioch would ennble us to uchieve this. But 1 am prepared to say that if the
Government snd the Beleot Committee are together unable to devise suitable
means of achieving the purpase that 1 have in view. the bank shonid be
completely under the control of the Government. Tt should be a Govermment
bank wa that we might feel fully assured that it would look after the interests

of the pountry w0 whale and would not restriet 1t attention cither mninly or
whally to the needs of the larger industries,

Bir, Fven if the shuro onpital of the Baok were to be increased, as sume of
thase who have spoken on the Bill have suggested, 1 think it will still  he
neceasary fur Government to ask the provinces to start industrial bunks with a
view to helping small industries.  While there is no reason why the all-India
Industrial Finanee Corporation should not take an interest in such industrics it
in obvious that provineial banks whi-h will be in touch with locsl needs and
conditions will be in o moch better position to provide the credit facilities whieh
amaller industries - partionlarly the cottage industries—will need. 1 was rather
disappo'nted when my Honournble friend Mr, Chetty made no referenes to this
point in his excellent speach yesterday. 1 hope hiz silence on this point does
not mwean that he will not bear it in inind and that he is ot already = ms’dei-
ing mensurer for assisting the smaller industrics whose operations : re vsunlly
of u provineml chameter,

Ther: is tust ane wore S'r that 1 should like to say before 1 eoncluds-.  Thin
Bill will enable us to set up an otganisation for promoting the industrial deve.
loproent of the country ; but it will not be in a position to lay down the lines an
which future development should take place. The Planped development of
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the country is a matter which can be suitably dealt with only by Government.
It is they alone who after a full consideration of the problem and consultation
with the interests concerned as to the industries to which priority should be
given with in a position to determine the:channels in which the capital of the
country should flow. It is for them to devise suituble means to collect the
savings of the people and utilise them for the promotion of the best interests
of the country. In order to be able to dischurge this responsibility I think it is
necessary, as suggested by Sir Archibald Rowlands last year, that a national
investment board should be set up. I do not know whether the inquiries that
were to be made in connection with this matter have been undertaken, but I
have no doubt that the establishment of such an authority is one of our urgent
needs. And if my Honourable friend Mr. Chetty democratises the bank. urges
the provinecial Governments to start banks of their own which will be comple-
mentary to the all-India bank and establishes n national investment benrd, T
thiuk he may well claim to have lnid the foundations of the future economic
development of the country and to have la'd dovn the lines along which
the country might safelv advance, to promote the standard of living of
the people and produce all those things which a free country like Tndin woull
need in an ever-increasing measure in the days to come.

Shri K. Santhanam (Madras: General): Sir, I, like other previous spenkers,
welcome this Bill. I wish, however, that the Honourable Minister for Finance
had devised it aceording to his own conceptions and brought in a Bill in his own
name instend of taking it over bodily from his predecessor. As the  present
motion is only for reference to n Belect Committee T shall not take the time of
the House by poing into details. 1 want to make a few suggestion on the main
principles nnderlying the Bill. The iden governing the Bill is not quite clear.
Is it intended to finance ull industrier in the country? Is it primarily intended
to finance und assist large-scale industries or the medium indnstries or  the
smnll-seale industrics? In my view the large-seale industries 1o not require the
help of this Corporation ; thev should be able to go to the investing public direct-
Iy.  Therefore 1 think its scope should be confined to medinm  industries,
1 think an all-India institution eannot effectively nssist small-seale  industries
and some other machinery should be devised to assist them. T therefore suggest
that the precent Industrial Finance Corporation should be confined to nssisting
medium industries. Of course any definition would be arbitary, but T suggest
a limitation of a minimum capital of 10 lakhs and n maximum eapitnl of 2 erares
for the definition of medinm industries. Tf a company has got a eapital of niore
thun 2 crores it must be usked to go to the public direct: if it is less than 10
lakhs some other machinery should be devised. That machinery alko should
be of the same nature. Tt should be a provincial or a State Finance Corporation.

And this leads me to n matter of fundamental principle. 1 think, Sir. it
shauld not be a purely unitary concern. This Tndustrinl Finanee Caorporation
should consist of a federal structure. Tt should have a central budy but affiliut-
ed to it should bhe an industrial corporation in every provinee and nceceding
Btnte, and its constitution should be so framed that this affiliotion is orcenic.
Tt should not be forced. Tt should not he a sort of unintegrated structure—as
if connected by accident.  For this purpose T suggest that a cortain part of the
share capital should be allatted ta the provinces and States ns well. Tt is only
when the Provincial Governments and the State Governments nre  offered s
share that thexr will naturally come to take n vital interest in the Corporation.,
and T make this suggestion for another purposc. There is : terrible lack of
economic and financial knowledge on the part of the provincial Governments
and the association of all these Governments in the Reserve DBunk. in  {his
Corporatior ard in all other central concerns will give them that stmasphere,
that background which they so bally need today. '

me N. G. Ranga (Madras- General): Sense of eo-operation  and  co-
ordination !
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Shri K.Santhanam: 1In this manner, 1 would like to extend the scope in
such u wny that it will be the centre of s federal structure consisting of many
industrial corporations. | do not agree with Professor K. T. 8hah that the scope
should be widened to include distributive conocerns and agricultural concerns.
T do not think any single institution can tackle the entire economic problem of
the country, To undertake it is to undermine the solidity of the institution
and it will break down. [t will require such a huge capital that 1,00 ctores or
oven 2,000 crores will not be sufficient to finance all aspects of economic
planning. Esch aspect must have itse own separate apecific institution.

Then, Bir, T wish to make s concrete suggestion regarding the function of
this Industrial Corporation. It is said that it will give advances, it will under-
write the shures und give such financial assistance. But 1 think it is not suffi-
cient, Supposing, a concern to which loans or advances have been made fuils.
or is in difficulties, the only provision is that this Corporation can apply to a
District Judge, or attach its property or sell it. But I suggest it should be taken
over and managed for two or three years, and then when financially solvent it
muy be restored. 1f it cannot be made solvent, liquidation proceedings must
be taken.  But that must nat be only way to deal with these concerns. We are
in an infant stage of industrinlisation. Of course industrialista promote concerns
hoping that they will succerd but there are difficulties such as non-arrival of -
plant and the lack of skilled labour. 1In all such matters the Industrial Corpora-
tion will he hetter able to provide the facilities needed. It may be possible for
the Government of Indin to acquire the equipment which a private company
ix not able to. Tt miny be able to import technieal skill which a private concern
in not nhle to gt Thus it should be a constructive concern. It should not be
morely a lending comeern.  We do not want there monevlenders whether in the
form of industrinl eorporationa or otherwise,

Many speakers hefore me have suggested that the capital is not sufficient.
I agree with that view and T made the positive suggestion that the capital shonld
be inervased to 15 cmores, of which half should be contributed by the Reserve
Bank nnd the Conteal (iovernment. one-quarter by the Inatitutionn! Investors
mentioned in the Bill an1 the other quarter by the Provinces and Stntes: in
thin way it will beoome 8 much more national inatitution than ns it is naw pro-

ghri M. 8. Aney (Deccan and Madrau States Group): You mean biv provinces;
Provincial Governmenta?

Shri K. Santhanam: And the Government of States which have acceded to
the Indian Union. -

And having made the share capital 15 erores, 1 would like that it should be
able tn float debentures and get loans for five times the capital amoumt. That
will give about 00 crorea, and with 10 crores of deposits ite financos will he of

the order of 100 erares which T think is A minimum to start with for » hank of
this tyvpe

Then. Sir. it in provided that in helping those concerns, wo single concern
should get more than 10 per cent. of the share capital. But T do not think share
capital is a proper basia for determining the percentage.

The Honourable Shri R. K. Shanmukham Ohetty (Minister for Finance):

Thix pernt has beon repreanted. The 10 T cont, refers to 10 per cent. of the
capital of the Corporation.

8hri K. Santhanam: That is to say it should not give more than 50 l=khs
to any company. That is exactly what I am referring to. I contend that it
should not be more than ane per ~ent. of the entire assetz of the Corporation.
It ie not the canital that should be the criterion but the total assets. What
does it matter whether you get the money by capital. or debentures or ather
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ways. We do not want just a few to monopolise the capital of the Corporation.
Therefore it should be confined to one per cent. of the total assets at any
amount of the Corporation. No single industrial concern should be  given
asgistance which exceeds this percentage.

Lastly, u word about the management. 1 do not see any purpose in having
an exeoutive committee. You have a Board of eleven members of whom at an
ordinary meeting, only five to six people may attend: and then you have an
executive committee of five. I think the whole thing is unworkable. If you
had a Board of 30 members, I could see the reason for an executive committee
of five. This is wholly unnecessary. 1 would rather that you should have a
Deputy Muanaging Director or a General Manager, and these two people should
be directly responsible to the whole Board, and the Board should meet us often
as necessary 1 do not think this sort of hierarchical management contributes
to efficiency. It will make the ordinary Directors quite indifferent. They
will say that the executive committee is there, which will inanage the afinirs
of the Corporation and they will not read the papers at all. The Directors must
be given direct responsibility to the publie, to the Reserve Bank, and to the
Government of India as to the proper executive management of the L:onk.

Sir, I have made all these suggestions for the consideration of the Select
Committee. ] hope they will be given due oconsideration. I have made the
points very brief so that I should not waste the time of the House by going into
them in detail. If any further argument is needed, I shall be glad tu ussist
the Select Committee by submitting a memorandum for their consideration.

Prol. N. G. Ranga: \Mr. Speaker, there s no doubt whatsoever that ull
people are agreed in welcoming this proposal. But let us understand the real
significance of this. This proposal means that todny the capitalist structure
of this country ix not able to provide all the capital that is needed for the
industrial development of this country: that our capitalists are so keen on
making asgured profits that they are not prepared to take sutficient risks for
developing  the industrial structure. Therefore, there is the need for the
Government to come forward with this proposal und offer nlgo to the capitalists
that if only they agree to invest funds in these various industriesa thev would
he assured of their minimum profit of 2} per ceut., their eapital would not be
lost and all they are asked to agree to iz not to claim any more than 5 per
cent. maximum profits. My honourable friend, Mr. Krishnumachari, was
vesterday wondering whether this limit would be enough, in view of the fact
that many people have heen willing to subsecribe to Government loans carrving
2] per cent. interest. I wish to assure him that there are plenty of people
in the country who do not know where to put their money, but who at the
same time are anxious not to take ton great r'eks, and cherefore they are
anxious to put their money in Government loans. But those who'are keen not
only in putting their money in Government loans but also in having the satis-
faction that their investments would go to the industrial development of the
country would be quite happy to sccept this offer of the Government. What
is more, there is the question of control over this concern. They will gain
control over this great corporation to be developed in our country,

Then there is the limit proposed fo be fixed, vis., the maximum limit of
5 per cent. profits, I am very much satisfied with it. I think 5 per cent.
is about the highest maximum profit that it will be poseible to agree to.
Various provincisl governments have already fixed 6 per cent. as the maximum
rate of interest that can be taken by moneylenders.

Next comes the question of the democrstisation of the control of this cor-
poration. Should we or should we not democratise this? I am all in favour
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of demaocrutisation, especially in this direction. One or two suggestions have
alrcdy been made. 1 om inclined 0 agree with my Honournble friend Prof.
Shalh when he sa'd thut the smaller investors should be encouraged to place
their money in this tion. Every possible step should be taken by the
Governinent to sdopt the suggestion. Here it is put that the price of each
share should be not less thun Rs. 25,000. Who cun buy these shares except
big capitalists. 1 want it to be reduced to Rs. 100. T do not see any reason

why smaller people who huve got Es. 100 or more should not be encouraged

o come into th's corporation,

Shri M. Ananthasayanam Ayyangar (Madras: (ieneral): Only banks are
sllowed snd not individusals.

Prot. N. G. Ranga: That is another point which my Honourable friend
Mr. Ananthasaynnam Ayyungar has brought to my attention. I want that
lncunan also to be removed. 1 want that individuals also should be allowed
to come into this corporation. Why should it be restricted to institutions
nlone. Rpeaking shout inst'tutions, |1 do not see any provision being made for
co-operative banks to comme into this (Corporstion. 1 want Presidency and
District Co-operstive Banks to be encouraged to ecome into this Corporation.
1 wunt also representation to he reserved for these co-operative concerns on
the Management Board.

fSuri Raj Krishna Bose (Orissa: General): Huve they capital enough to
invest in this Corporation ?

Prof. M. G. Rangs: They have got crores and crores of rupees. I know
that it is in Madras und they would be quite willng to place as much of it
ne poswible at the dinposal of this Corporation.

Ax regards the purposes for which this Carporation is to function, | ca
agree with my Honourable friend Mr. &n::lmum that it should not em
it operations o the development of agrioulture and oottage industries. Agri-
oulture and cottage industries must be the most important aspeetsa of industrial
development, which should come in for protection and help from this Corpo-
ration. 1 am not satinfied with this proposal that ther xhould be onlyv one
Corparation. There ought to be two—one for all those concerns which’ bhave
bern auggested by Mr. Banthanmm such as middling concerns—those with
n share oapital of ten lakhx to two crores of rupees. But there are &0 nany
other concerns with only a share capital of less than that, may be 5 lakhs to
5 Iakhs. All those concerns nlso are badly in need of assistance and whas
is wore, there ia much greater need for the development of these middling or
smaller concerns in thin country. Thus we want more and more decentrali-
sation. We are all in favour of decentralisation of power not only in politics
but also and perhaps more so in industry. Tt is no good encouraging these
bigger conearns o get all this encoursgement and assistance and gusrantee
from this Corporation in order that all industrial power should be concentrated
in the hands of a few handful who in times to come will be able to control
the political destinies of this country also. Therefore T am in favour of estab-
lishing two corporations or rather the same ocorporation having two wings,
one separately from the other. T am in favour of the suggestion of Mr. Santha-
nam that there should be a federal structure but T wish to make the suggestion
that everr provinoe, every provincial government and its legislature should
bhe free to float their own provincial organisations or corporations but those
corporations shauld be welcome to be affiliated or federated with thia central
federation, not that they should only be mere units to be dovetailed into this
mw m- = .
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I am also anxious thut the Indian States us well us the provincial govern-

wments should be encouruged to contribute the share capital ns well as to deben-
tures and also that they should be gven separate allotted representution on
the Board of Management of this industrinl corporation. It .is for these reasous
that I ami anxious that the strength of the Bonrd of Directors should be mereas-
ed from 11 to 15 or 16 or some otber suituble figure, so that the Indian States
und Provinces, cottage industries and co-operative bunks should all be accom-

modated and suitable representation might be given to them on the Corpo-’

rution,

I am not satistied with the guantum of representation sought to be given
to the Central Government. 1 want it to be wore. It inay be argued that
the Reserve Bank ulso would be more or less representing the point of view
of the Central Government on this Corporation and therefore in the proposed
Board of Directors of 11 the Central Government would be having five
Directors. 1 do not think that is quite suatisfactory. Government should
be able to have a majerity of the Dircctors to represent their case,
The representatives coming in as directors on behali of the provincial govem-
ments should also be tuken into consideration nud if thereafter (Fovernment
sees to it that there is u ajority of representation for the Government point
of view un this Corporation, I shall be quite content.

There is one feature which is particularly welcome to me und it is this.
It this Corporation was to be properly strengthened with a suitable amount
of share cnapital, not as it ir proposed here, which is a small share capital, it
should be much bigger. | am not even satistied with what my Honourable
fricnd suggested, viz., that it should be 100 crores. It should be & much
greater figure, only then it would be possible for the State to have some direct
control over the management as well us the direction of a large number of
industrial concerns that are likely to be brought into existence under the aegis
of the Corporution. We want this sort of control of the state over us many
of these industrial concerns as possible. One thing more has got to be pro-
posed and that is that when this Corporation advances money to any industrial
concern ‘t should also seek to insist upon its right of representation on the
Board of Muanagement of these concerns. Many industrial magnater are doing
it even today in this country as well as elsewhere. They contribute the shure
cnpital to the various companies, They have what is known ar holding com-
punies and various other devices by which they come to have cffective control
over a large number of associated industrial concerns. I do uot see any reason
why the (Jovernment through this Corporation should not be able not only
to finance these concerns. aseuring them of minimum rates of profits, but also
to have an effective say in their Board of Directors, so that they will be able
to see how industrial production is being carried on in various concerns, to
what extent these profits are being distributed and in what manner in the
shape of salaries and others. how labour is being treated in all these concerns,
ete. Therefore I do not know whether it will be quite pessible from a legis-
lative point of view to bring in any such provition into thix Corporation but
T would like the Select Committee to keep thiz idea before thern and see
whether they cannot posaibly incorporate a suitable provision in this Bill.

Then there is the question of the total amount of ocapital. I do not th'nk
100 crores will be nn;whm near our needs at all. The Bombay Plan had
planned for 12,000 crores worth of industrial development in this country.
Even if we think of 1,000 crores worth of industrial development as was pro-
posed by the previous Government within. the first five years after the war
{and already two years have passed), we will need not lers than 200 crores.
Therefore this is more or less an apology to what we are expected to devel?f;
in this countrs rather than being an earnest attempt to help the industria

~
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development of our country. We must fake every possible care to see tha
thix Corporation does not become the private property of a few oconcerns.
Mr. Krishnumachari hus already made one point, that one class of people
should not be given major control over this Corporution. We should see that
1p. u. # few concerns in n few Provinces are not allowed to control this.
Rome provision should be made whereby as large o number of
people will be brought into direct contact with this as shareholders and con-
tributors to debentores and no few individunls will be able to corner the
shares or debentures and control this Corporation.

Mr. Bpeaker: The House may now adjourn und reassemble at half past

two, .

The Assembly then adjourned for Lunch till Half-Past Two of the Clock.

The Assembly ve-assembled after Lunch at Half-Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Shri Khandubhai K. Desal (Bombay: G(ieneral): Bir, while supporting the
motion for reference of the Industrisl Finance Corporaton Bill to the Select
Committes, T would like to make s few observations for the consideration of
the Seleet Committee. The Bill that has come before this House, I think,
hax boen prepared under the old setting and, under these circumstances, it
has naturslly got the defects which are hound to arise from the old setting,
and 1 o quite sure that had our present Finance Minister drafted the Bill
himaelf, he would have brought before us an entirely new Bill. Sir, the
oriticlams that have been offered in the course of discussion, if oarred out
in the Select Committee would, T am quite sure, result in the Bill being
entirely scrapped and the Finance Minister would certainly bring before us
a Hill incorporating most of the important criticisms that have been made
on the floor of this House. Assuming for the sake of argument that the
Solect Committee in not prepared to redraft or to bring before us entirely
n new Rill, then 1 would mnke a few suggestionn for the consideration of the
Select Commiittee.

The Board of Directorm, as it has been set out in  this  Bill,
consista of about eleven Directors, out of which the Government is to
nominata anly  two Directors. Apparently the idea behind it appears
to be this, that the (Govertununt is wmaking a contribution of about 25 per
cent. of enpital, and therefore in that proportiou the number of Directors
to be nominated by the Giovernment has been made two: but the Bill appears
to ignore the faot that Government is taking on itself very huge responsi-
bilitien. Tt han taken upon iteelf the responsibility of guaranteeing the whola
capital und also the minimum interests of 2§ per cent. Bo when the Bill
i» going before the Select Committee, the present wtructure of the director’s
hoard ahould be so amended as to include at least 50 per cent. of the
Directors, nominated by the Government. It has been said that the bank's
structure and constitution should be made democratic: but as far as 1 oan
see, n democratic government functioning under the democratic franchise
would certainly be responsible to the people. and the perwons nominated by
that Government would certainly reflect the opinione of the people and
therefore the nomination would lose much of the old odium. As it is. the
Rill contemplates a structure for the Industrial Finance Corporation. which
e %0 be s sort of close preserve for the big business, and as it is, the
industrial development of the country ls not delaved because there i lack
of capital. There isalot of it available and therefore there is no need
for creating & corporation for the benefit of only big business. The Diréttors
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coming on behalf of the Reserve Bank, as well as those an behalf of the
scheduled banks or other industrial corporations are naturally going to be
those who will represent the big business in the country.

My friend Mr. Santhanam has suggested a sort of federation to assisé
the cottage industries or the development of agricultural industries, but a8
a separate entity. I should think that the Industrial Finance Corporation
should be the one body. This should deal with finances both of the big
industries to the extent that is necessary in the interests of the country,
and cottage industries as well as agricultural development. Otherwise,
what ‘may happen is that the cottage industries or small industries or agri-
cultural development will get under the present circumstances a stepmotherly
attitude. The economy that our country wants to develop should be by its
very nature in a decentralized form, and unless there is a centralized Indus-
trial Finance Corporation or whatever name one may give it, should, while
investing money, have in view the development of large industries as well
as small industrier. Otherwise what may happen, and it is bound to happen
a8 we have seen, is that it would be lop-sided development which it has been
our misfortune to see during the last generation. .

Then there is one other point to which I want to refer, and that is that
certain obligations appear to have been threwn upon this corporation under
section 21, that is if a particular industrial concern has misused its finances
or if it: efficiency has gone down or the administration has been very in-
efficient, it should apply to the District Judge. But I think it is imperfect.
How is the Finnnce Corporation to know whether the particular industry.
concerned has mismanaged? For ought we know, most of the industrial
concerns continue to be mismanaged for a series of years by window-dressing
its financial position. 8o what I would suggest is that this Industrial
Finance Corporation should be statutorily asked to have a continuous audit
and inspectorate for the concerns to which finance has been advanced.
Otherwise, I should think that at the end of 20 or 25 vears for which a long
term loan is given, probably the Financial Corporation would bave nothing
to take from the companies

In this connection, I feel that if the Belect Committee is not a‘ble.to brins
in a Bill properly amended by taking into consideration all the criticisias an
comments made on the floor of this House, I would very earnestly request
the Finance Minister, even before taking it before the Select Committee,
to redraft the whole Bill taking into consideration all these criticisms so that
when the Bill comes up before us again it will be ‘under an entirely new
setting, under a new psychology. Because, as it is. Bir, to mske an improve-
ment on the Bill for a different purpose is very difficult—it will be expensive
or it will be something which we do not want. So even thoagh T support
the motion to refer the Industrial Finance Corporation Rill to th'e_S‘elect
Committee Government should reconsider the Bill in the lignt of eriticisms.
1 think some time is being given to the Honourable the Finance Minister
and the Select Committee to see if they can build up on this basis something
that will be acceptable to the country.

With these few words, Sir, I commend the criticisms which were made
on ihe floor of this House to the Select Committee.

Mr. NWaziruddin Ahmad (West Benpal: Muslim): Mr. Speaker. Sir, in
view of the laree varietv of criticisms which have already becn made in the
House. T propose to be very brief. In a word, I welcome the principles of
this Bill but T think that the Bill requires to be altered and amended; as tbe
last speaker has said, it should be an entirely new Bill in keeping with the
new set up; indeed it should be changed lock, stock and barrel. The Bill
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wus drafted under circumnstances entirely different from those prevalling to-
day. | ao think that the most important problems before the couutry is
the production of consumer goods. We. should industrialise the country and
finsnce follows as the corollary for the proper development of industry and
of our nutural resources. '

8o fur as the generul principles are concerned, 1 am in full agreement but
then, as hae been repentedly pointed out here from authoritative quarters,
$he Corporation should be demooratized. First of all, its capital structure
should be entirely re-cust, In fact, the share value is placed too high: the
share vulue should be reduced as much as possible, even.to Rs. 100. Then
again, sharc-holding should not be confined to u capitalistic class. The Bill
wan drafted under entirely different circumstonces when capitalism prevailed
over other conwiderstions. The Bill should be demoecratized so as to intro-
duoe some popular gleinent in share-holding. It is no good confining this vast
cupital within a powerful class an as to enable them to entirely dominate the
entiro situntion. As has been pointed out, the lurgest corporations and com-
panies do not directly require any help from this Corporation; it is the medium
sizell companies, by which 1 mean s much smaller companies than have been
suggosted, which deserve and require financial assistance. A group of big
oapitalistea can hardly inapire comnfidence in this respect.

Then with regard to the Directorate, the popular element should be
largely represented. 1 do not agree with the suggestion that it should be
entirely a Governmens concern. In fact there should be some amount of-
susonomy in the Corporation so as to allow it to develop on natural lines:
the Government should only have some voice in the affuirs of this Corporation
Much should be left to individual initiative and to democratic principles. The
control should pass {rom a financial aristocracy to a real democracy.

With re to the amqunt of capital, 1 should submit that I agree with
the suggestion that the capital should be vastly increased. There should be
practically no limit to the share eapital. 1t mav be 10, 15, 20
or 25 orores or moare; that would not be too much. In increasing
the capital, if we err, we would be erring on the right side.  The
borrowing power should alan bhe practically unlimited. In fact, the share
oapital and the borrowed ocapital, together, minus the amount locked up in
the block aocount of the Corporation, that is, the amount that is left as the
working capital, would be the measure of its utility. If the share capitel
is left at & very small sum of 5 crores and the borrowed money at only 10
crores, then from this 15 crores if we set apart the capital expenditure, then
very little will remain for feeding the growing needs of our industrial con-
oerns. In these circumstances 1 should suggest that the capital structure
should be so arranged and the borrowing power so enbanced as to leave a very
large margin in the hands of this Corporation to enable it to adequately finance
small, medium and big concerms. This, to my mind, is the very essence of the
undertaking. .

Then, the amount whieh may be lent to any particular concern, as has
been explained. is 10 per eent. of the share capital of the Corporation, not -of
the horrowing companies. That would, T think. be too large. We should
democratize the Bill and cive help to a larger clsas than is possible under
the scheme suepested in the Rill,

In thete cirrumatances. T sugpest that the capital structure, the Direciorate
and the sharrholding sho'd he made available tn the common man. Aftar
all the peonle should feel that they have some interest in this national concemn.
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The illustration of the Reserve’ Bank has been cited, namely that there the
share capital was brought down to Rs. 100, that each applicant was limited
to five shares, and that the entire share-holding was rationed out to the
different Provinces. 1 should suggest something of that sort. The share
capitul should be made available to the public, to corporations and others
and shares should be rationed out ou a provincial basis. If that is done, I
think more good will follow than harm. These, Sir, are the few broad sugges-
tions which [ hope the Seleet Committee would take into consideration in
revising the Bill. There is consensus of opinion in the House on this aspect
of the case. With these few words, I suggest that the criticsms made in
“this House be fully considered and a new Bill—a practically new Bill—is made
out of the Bill under consideration. ’

Bhri P. Govinda Menon (Cochin State): S8ir, to the loud chorus of com-
pliments paid to the Honourable Minister in. charge of Finance I wish to add
my humble voice of appreciation in his having brought this Bl before the
House. 1 intervene in this debate to urge one and only one point for the
consideration of the Honourable Minister and of the Seléct Committee. The
Bill as laid before the House sceks to help industrial concerns in the pro-
vinces of India. Tt does not appear from the provisions as they stand, that
industrial concerns started in the Indinn States will get the benefit of the
provisions of this Bill. The Preamble of the Bill ns also the definition of
the expression ‘‘industrial concern’’ make this clear. From the statement
of objects and reasons of the Bill, T find that the Bill was prepared on the
1at of November, 3048 Government in the then context of affairs were pro-
bably justified in framing a Bill of this nature, but, Sir, things have changed
subsequently and the word *‘Indin’" has a different meaning and wsignificance
now. The territories of India inclnde the territories of the acceding Indian
States as well at the present time. The very fanet that (Government thought
it fit to bring a leg'slation of this nature is evidence to show that the indus-
tries in our countrv require to be helped financially. This is all the more so
in Indian Btates, which are comparatively backward industrially. The Gov-
ernments of Indian States will not be in a”position to sponsor such institutions
in order to promote industries in Tndian States. The Bcheduled Banks and
the Reserve Bank of India are some of them in Indlan States slso and the
Insurnnce Companies whose funds will go to finance this Corporation derive,
in no small mensure. their revenues from the people of the Indian States.
Under the circumstances, I would request the Honourable Min'ster to ‘con-
sider whether he would not enlarge the scope of the Bill in order to extend its
helping hand to industries in Indian States also.

I can imagine. Sir, several objections which mav be raised against this suages-
tion. Tt mav be stated that this House is incompetent to legislate for Tndian States,
but what T suggest is not a legislation for Indian Btates; it i only a sugges-
tion to make provisions to enable the Corporation which will come into exist-
ence in Tndia to extend its operations to Indian States as well. T can also
see another difficulty. There are certain special provisions in clause 22 of
the Bill. The Finance Minister in his speech vesterday explsim_ad that sn
institution of this tvpe would require some special power te enable it to renlise
its debts when thev fall due. Under clause 22. the district courts are under
an obligation to do certain things when an application ia made by the Corpo-
ration against an industrinl concern which hns defaulted to pav its dues.
Probably. it this Bill becomes law. that nrovision in the Act may not bind
the d'strict courts in an Indian State. There are one or two wavs in which
this difficulty can be removed. For examnple, it ean be provided thn.t the
Cornoration will heln industries in those States only which will enact s similar
Pprovision as is contained in clause 22 of this Bill, or it may be provided that
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those industrial concerns in Indian States which would seek the help of this
Corporation should have the backing of the Governments of those States, so
that the amounts due from such concerns can be realised through the Govern-
ments of those States. Whatever the device adopted, 1 would submit before
this House that it would be highly improper to bring into being a Corporation
for promoting industries in the provinces of India alone. This is the only
point I have to submit at this stage and I am sure the Honourable Minister
and the Select Committee will go into this question and so modify the pro-
visions of the Bill that the industyial concerns in Indian States would also
be able to get the help mought to be given by this Bill.

‘With these words, Sir, 1 support the motion before the House.

Sart B. M. Gupte y: Genersl): I rise, Sir, to support the motion
moved by the Honourable the Finance Minister. The speakers who preceded
we have congratulated the Honourable Minister and I should like to join in
those oongratulations. It is indeed remarkable that he should have thought of
this long-term measure in the midst of distractions, anxiety and the burdens of
the trovbulous times in which we are living. I therefore congratulate him all
the more sincerely. As with congratulations, I also agree with some of the
criticisms thas have already been levelled against this measure. I shall not
ropeat those points. 1 shall merely confine myself to one point which T think is
more important and deserves to be oonsidered by the ﬂelect Committee,

My Nonourable friend Mr. T. T. Krishnamachari had a complaint againsé
the minimum rate of dividend. He wanted that it ought to be raised to 23 per
cent. from 2} per cent. I shall not grudge him that small increase; but I was
surprised that my Honourable friend Prof. Ranga was satisfied that the maximum
is to be at 8 per cent.

1 am surprised that a Kisan leader like him should have consented to this
figure of 5 per cent. In my opinion the maximum should not exceed 4 per cent,

mnd I take myv stand on the anslogv of the Reserve
8r m Bank of Indin. The TReserve Bank shareholders do not

pet mare than 4 per cont.  Tn  the beginning they did
not get more than 3} per cent. and the maximum they got was 4 per cent. 1 do
not seo any substantinl renson why there should be any difference between these
twn raten of dividends. This Industrial Finance Corporation would also be a
monopolistic concern. There is no competitor in the field today and there is
likely to be none egmiing into the fleld, because this Corporation is endowed with
special privileges, ¥ 1d T do not think there will be any competition in this
matter, Thua priatically this is also a Semi-Government monopolistic concern.
Mareover in this buginess alao there is no risk. As is evident from the provisions
of this Bill, all the finance would be on security. It will be entirely a  secured
husineas and nothing on credit. In the circumstances there does not seem to be
any likelihond of any lors being incurred. I personally, therefore, think that 1n
the gircumstances. there is no reason why a departure should be made from a
similar lower rate obtaining in a similar institution. T may be told that there is
thia differenice that for some vears thev will not be getting this 4 per cent. T
will be some vears no doubt, because the reserve has to be built up and possibly
thercfore some vears might elapse. T do not think at that time the rate will be
even what it u today. We do not know what it will be and therefore it is 1ot
neceasary to put that larger figure. 1 am not complaining against what the
sharcholdera will actually get then, but T think once the standard is set com-
wercial magnates will take advantage of it now. Well, they may argue this
semi-monopolistic Governmens oconcern says 5 per cent. is reasonable. Why:
should we not then get 8 or 10 or 12 per cent.? Therefore in setting the staudard
<are should be taken that no mischief is done. Therefore T think that there is
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po reason why this rate should be fixed at § per cent. It is possible, of course,
as I said, that in the course of years perhaps the rate might go even below that.
Then I might be again told that the shareholders of the Reserve Bank of India
wera getting 3} per cent. from the beginning. That would not be the case in
respect of this concern. But I think that even those shareholders were getting
what was the ordinary borrowing rate of the Central Government in those years.
At that time 8} per cent. was the Government borrowing rate, and shareholders
of this concern would also be getting what is the Central Government borrowing
rate. I therefore think that there is no difference and I therefore suggest that it
should be considered by the Select Committee whether the rate can be reduced
to 4 per cent. With this, Sir, I support the motion.

8hri 8. V. Krishnamurthy Rao (Mysore State): Tn supporting the suggestion
that this Bill should be extended to the States also T would like to put hefore
this House one other reason. No province or State cun afford to start o heavy
industry without an All India Planning. Heavy industries have to be started
on an All India basis to prevent overlapping and working at cross purposes und
this Industrial Corporation will have a large part to play in promoting the start-
ing of henvy industrieg in India. So I suggest that if it is not possible to extend
the operations of this Act, some such provision like Section 85 in the Bill for
providing better facilities for workmen, which extends the operation of thaot
Rill to the States may also be ‘provided in this Bill, so that the benefits that
may be conferred on the heavy industries by this Bill may be available to these
industries to be started in the States also, That is my suggestion and I sup-
port the reference of this Bill to the Seleot Committee.

Prof. Shibban Lal S8aksena (U. P.: General): Sir, | am unable to congratu-
late the Honourable Minister on this Bill. As my Houourable friend Mr.
Khandubhai Desai has. pointed out the Bill needs to be scrapped and be substi-
tuted by an entirely new Bill. For the last three or four days I have been feel-
ing that the Ministers have not tried to incorporate the new spirit into the Bills.
We hope that the New India will have plgnned development, industrial ns well
as agricultural, and I am rather surprised to find that this Bill which was pre-
pared by the Honourable Mr. Liaquat Ali Khan has been bodily taken over and
put bere. I had wished that it had not beendone. Really what is needed is a
planned developments of our own country and the labour devoted by the Plann-
ing (Commission and its Committees for sgo many years should now have been
utilised in framing these Bills. Here we have this Industrial Corporation Bill
brought before us and we are required to ratify it. I do not know when the
Planning Commission sits and makes a plan how this will fit in with the final
plan. 1T therefore think that the Honouruble Minister would be well advised to
accept the sugpestions which have heen made in this House and withdraw this
Bill at this stage and bring a new Bill when the plan for the new development
has been drafted and submitted to the House for approval. As it is, the Bill
has got verv glaring defects. The shares are vulued at 25,000 rupees and
2,000 shares have to be sold. Now none but the capitalists ean purchase these
shares. This will anly mean that 2,000 persons in the country will control this
Corporation. T was reading sometime buck an analyvsis of the industrial  cor-
porations in the United States and T found there that 60 femilies in the United
States own 56 per cent. of the total wealth of the United States.

Mr. Hossain Imam (Bihar: Muslim): What is the percentage in Indin?

Prof. S8hibban Lal Saksena: [ cannot definitely sayv. If this Bill is passed,
these 2,000 fumilies will really control the destinies of the country, Therefore I
think that this clause should not be allowed to stand as it is. My Honourable
friends have suggested that Rs. 100 should be the value of ench shure and 5
shares should be the maximum that each man should be allowed to purchase. 1
would suggest that the limit should be reduced in our poor countrv and Rs. 10
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should be the minimum value of the «hare, though the number of shares “'hic}n
esch man should be allowed to purchase should be increased. Then every culti-
vator and labourer will be in a position to purchase these shares, and they shall
ba able to control the policy of the corporation. This will remove the fear that
this rorporation will become the monopolistic concern of only 2,000 families.
About the appointment of Dircctors, criticism has already been voiced in the
House. At present out of eleven directors, eight will belong to Big Business. 1
wonld suggest that this should not be so. My friend Mr. Khandhubhai Degai
suggested that more than hslf should he Government directors. [ would say
that if the shareholders become smaller then probably the Bill will become more
democratic; still, the Government must have a controlling voice to see that this
does not become s Monopolistic Corporation. I also support the suggestion that
the interest of 5 per cent. is too high and it must not be more than 4 per cent. T
would have pmbably made o detailed criticism, but I feel that the Bill ix not
what it ought to be and it should be substituted by u new Bill and should come
after we have before us the whole picture of what we plan to be the indus-
trial future of India. DBut the complete plan for India’s future development
must come before us very quickly. We are already at war with Puakistan in
Kashmere. We have already probubly also other very important engagements
in other atates and unless we show the spirit which a country must show in war
we cannot probably survive and therefore T say that an immediate beginning
must be made by putting the new plan for Tndia’s future developmeut before
thin House and if thia Bill or some Bill of this sort hecomes a part of thig plan,
I shall be very willing to support it and 1 hope the House will also support it.

. Shri M. Ananthassyanam Ayyangar: Bir, I do not agree with my

Honourable friend, the previous speaker, nor with Mr. Khandubhai Desai that
this Bill is to be serapped and n new Bill introduced. T am very sorrv  that
both my Honourable friends have nverlooked this matter that for a long time
before the advent of the British in this country we were one of the most highly
industrialized countries of the world but after that we had practically been the
praducers of raw materials and importing machines from foreign countries. Our
economy has become absolutely agricultural and it is why our standard of life
haa heen vory low, Our national income is not more than Ra. 100 per year, per
head, Are we to be atill waiting until a new plan ix set up?® My  Honoursble
frienda nre not aware that plana are already there and recently a Committee was
appointed over which Mr. Neogy presided who co-ordinated all these plana and
evolved a plan. 1 am sure that this is the plan which is being adopted by the
Giovernment for the pu of industrinlization of this country. The Honourable
the Finance Minister referred to the Policy Committee which was enunciated on
the 28th November 145 by the then (Govermment. There is not much to
change. 1t iz true if my honournble friends said that the whole of the United
Kingdom is also swinging townrds the left and introducing nationalization of in.
dustries and if that ia their intention, T would certainly agree with them. But
what are the industries that ought to he Nationalised? Tt is agreed in this
Poliey Committee report that the Defence industries muist he nationalised. T am.
suire that all the defence industries in thia country are in the hands of the State.
‘There are other industries which come under the Provincial control.  But aven
there the Poliey Cammittee lays down that some industries hy their very nature
have to be taken charge of by the centre becnuse ther have got an all-Tndia im-
portance and they are largely used in various provincea. One single province
may hot sustain or support a particular industry though there may be branches
in various parta. That is why ther have divided industries into two ris. central
and provineial. So far as central industries are concerned they have laid down
in paragraph 5§ thet: —

“they attach particulsr impariance to the development of these industries which constitate
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the foundation of modern industrial life, such as the iron and steel industry, the heavy
engineering industries, the machine tool industry, heavy chemical industry and so on.

They also do not forget that so- far as consumption goods industries are concerned they
must also be helped to a large extent, but while the development of these industries must
take high priority it ‘must form part of a balanced plan in which due place is given to
consumption industries also.™

Now therefore the policy of Government is elear. These industries which
the State itself has taken, it ix running; there are other industries which the
‘Btute may promote by advancing its capital and taking a large share in the
management. And so far as single industries ore concerned, like the shipping
industry, our Government is contemplating bringing into existence n separate
corporation for that industry alone, because it requires a separate corporation to
manage its resources. It is not only in the field of industry; we have, for ins-
tance, got irrigation projects to increase the agricultural output of the country.
The Honourable Minister for Works, Mines and Power said the other day that
the Damodar Valley Project Corporation is being sponsored by Government.
Therefore both in relation to agriculture and in relation to industrv wherever a
particular industry or a particular source of irrigution has to be tapped, if they
ure very big, instead of having a centralised corporation of this kind which
must cater to lesser industries, thex will bring into existence pdrticular cor-
porations to deal with particular sets of industries. That is the policy of Gov-
erument.  Therefore they are also attempting to have a corporation for the air
transport industry.—transport from this country to foreign countries.

Then after these State-owned and State-managed industries come .hose
other industries which will be left to private enterprise and management but in
which Government is rightly interested, and on account of the hugeness of an
industry they establish particular corporations to manage that industry. The
busic industries necessary for the growth of the countrv as a whole are the iron
und steel industry and the heavy chemical industries. If finance is not avail-
nblg for these the State may have to advance finance. Honourable Members are
aware that the existing banks, including the scheduled banks and the Reserve
Bank, have been so incorporated that they cater to short-term loans and by
their very foundation do not advance long-term loans. A Banking Amend-
ment Bill is also on the anvil of the legislature. It may come up during the
budget session after the SBelect Cornmittee has reported. One of the important
clauses of that Bill is that no bank shall engage itself directly or indirectly in
any trade and it shall give only short term loans. Take a commercial bank.
The definition of a bank shall be applied only to such institutions as sdmit
demand liabilities. Therefore the essence of a bank according to the Banking
Act is fluiditv. And so various restrictions have been imposed on the manner
in which money can be lent. It can never be contemplated that money can be
lent for a period of more than three years or five years; and even if im-
moveable property is purchased it shall never be owned by ar ordinary bank.
Therefore commercial banks as they are constituted were modelled on western
bunks whoee essence is liquidity, who depend mainly on derand liability and
current liabilitier, Such banks do not cater for long-term loans for industrial
concerns. It is to complete that part and to fill up that defciency that this
Industrial Corporation is being sought to be brought into existence. There is
an analogy in this respect with respect to agricultural banks. To improve agri-
culture in this country and to finance agricultural enterprises cooperative
societies have been established under the (entral (ooperative Bocieties Act
and also under the provincial Cooperative Societies Acts. The cooperative
credit societies are working; there are provincial cooperative central banks.
The Reserve Bank has a particular department to cater to this and give advies
from time to time and also to give financial aid. It is not generally large and
1 believe that is why Government instead of making this Industrial Finance
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Corporution merely a branch of the Reserve Bank have thought it wise to in-
troduce and establish a separate industrisl bank. I know, of course, as I hear
Prof. Rangs saying, that the Reserve Bank unfortunately has not done all
that was expected of it, 5o far as agricultural finance is concerned. That is an
argumient for separating that portion and starting sn apex bauk for agricul-
tural needs is one part of the Industrisl Corporation that 1s sougnt to be in-
troduced here. Houourable Members are also aware that to give long-term
credit for agricultural operations like digging wells or repairing irrigation
sources there sre land mortgage banks established in the various provinces.
For short-termn credita the ordinary cooperative credit societies are there; and
for long-termn credits there are these land mortgage banks. So far as agricultural”
oredit is concerned. we have got these two nstitutions. No doubt at the apex
for cooperative purposes on an all-India basis there 18 no central bank which is
specially devoted to ngricultural purposes. T am sure my Honourable friend
Prof. Ranga with his enthusiasm will induce the Finance Minister to bring into,
existence some such corporation. Bo far as the present Corporation is con-
oerned it is long overdue. 1t is good and it can certainly he improved in the
Belect Committee. T therefore do not agree that this ought to be taken back.
Onoe it is-taken back we do not know how long it will be kept away and onoce
gone it will be put into the waste paper basket. This does not stand in the way
and I would like the Honoursble Minister to make a statement. I have
already read in the Policy Committee Report that this will be utilised. There-
fors, to say that this relates only to big business is not true. We want big-and
business. I am not an industrislist nor even a capitalist. There appears
to in two opposite sides and there is & warfare between big
and small business. I am sorry to ses the repercussions of it in the share
market. It goes against the good of industry. I believe that the imposition of
the excess profits tax had its own reactions on the growth of industry in this
oountry. We must make ug our mind that if the State tukes various indus-
i f on the other hand, the State tnkes up a _parti-
oular kind of industry, allow o sufficient margin for other industries to grow
up. The want of a definite polioy has made all these industrialists hard. They
are nod coming forward to start these industries. I kmow that there are floats-
tiona but they are only in the air. In the monthly statements and statistics of
various joint stock companies. especially in the monthly statements of Augus¥
and Bogumbar, it 25 companiea came into existence, 20 companies have °

Dr. B. Pattabhi Sitaramayya (Madras: (General): No material !

Shri M. Ananthasayanam Ayyangar: It is not a question of material. The
money is not forthcoming. For large scale industries, there ought to be a Cor« *
poration of this kind. ‘For small scals industries provincial Governments may
otart provincial Corporstions. Therefore when we are starting one kind of Coev
snthn in big industry, there is no need to say I will help only smaller indus~

es. They will bave their own turn. Till now cottage industries have nof
besn helped. humtheﬁmomappliuaﬁonhmndoforaid.bythaﬁma the
budg:: comes when the application matures, the cottage industry closes down.
As as the Cottage Industry Act is concerned in the provinces, the Finance
Minister will have his eye on various sspects of the industrial structure. I is
frue that he must bave a federation. As a matter of fact Mr. Santhanam sug-
gested that there must be a federation. The bank must have a federation of
various unita. 1 hope the Finance Minister will have this in mind and try to
add many more unite to this federation. ’

As regards the persons that are allowed to be shareholders in this Corpora-
Mon: I de not agree that the shares should be reduced to Re. 100 or Rs. 1§
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and should be sold in the market along with other shares of various joint stock:
companies. The object of this measure is to provide capital wherever it is not
available. In the day to day work there are other departments, to help the
industries concerned. Fur enlarging the scope of it, purchasing capital goods
and buildings which do not repay immediately, a long-term loan is necessary..
A central institution should be made to be the shareholders of an  institution
of this kind. For other loans there will not be sufficient money coming forward.
If the Provincial Governments want to bring into existence smaller corpora-
tions to cover smaller industries, and if the ordinary man is also tapped, from
where can you get the money? When provincial loans are floated then they
bave to be under-written. Money does not easily flow. Therefore it is not for
the purpose of competing. It is not the intention of this Bill to make this ins-
titution compete with the others in the open market. As a matter of fact,
insurance companies do not know what to do with their monies. Therefore for-
insurance companies there will be un outlet. They depend on their statement
of policy when they settle the premium which has to be paid, They say one of
the important elements is the amount of interest they can get on their invest--
ments. Insurance companies and financial corporations are those who are:
tapped for the purpose of subscribing to this Corporation by way of share-
holders. I do not agree that the share value ought to be lower. It is not as if
some big business or industrialist will capture. The institution will capture..
Let there be no alarm with this institution. Tt has come into existence. It
must come into existence early.

Then as regards the volume of business. I agree with Mr. Santhanam. I
find that the textiles themselves—some of the important industries—have a
capital of 80 crores: iron and steel 40 crores: sugar 20 crores. In all the
volume of their share-capital and the debentures thev have floated come to 700
crores. If that is the amount that is floating in this industry, what is this
amount of 20 crores for which my honourable friend, the Finance Minister, is
responsible in caleulating. Tt waa originally in the hands of a gentleman who.
was not a financier himself.

Pandit Balkrishna Sharma (I.'.‘ P.: General): Pinance Minister!

Shri M. Ananthasayanam Ayyangar: I am sorry. Tt is because we are still
in a Dominion that I am feeling that we are not yet independent! T am glad |
to see that I am correct in assuming that they are really Ministers! The
Honourable the Finance Minister is eminently suited for this tusk. No doubt
he did not want to waste time. He is very suited for this busincss becanse he
is an industrialist himself and he was at one time President of the Turiff Board.

I am sure he will modify it.

I would make one or two suggestions. . Tt is necessary that an industrial
planning ‘commission ought to be established immediately, otherwise the money
here may be flittered away in cosmetics. A cosmetic, cr tobacco or cignrette

industry may be established. The persons who are in charge of this Corporation
may be interested in getting quick returns in that industry which ix first
stabilised. For instance, cosmetics and tobacen sell much more freely than
foodstuffs and they vield larger profits. T would ask that he should
immediately plan out and have a plan which would suggest to this Corporation
what those industries have to he, atherwise ‘his money may a0t go to that
field or industry which is reafly in need of it. Tn that way he must prescribe
priority.

I would also urge that the scope of this measure is a iittle small. Tt hgs to be
enlarged. It is not merely financial but technica! advice also that has to be
given. T shall now read for vou the scope of a similar institution in Australia.
Under the Commonwealth Bank Act of 1945, of Australia, the functions of emx
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.industrisl corporation of this kind are as follows:
**(s) to provide finance for the establishment and development of industrial undertakings,
particularly emall undertakings; .
(b) to sssist in the establishment and development of industrial undertakings; and
(¢} to vide advice on the operstions of industris]l undertakings with & view to promot-
ing the ient organization end conduct thereof.”

It scems as if they have not only efficient technical men such as engineers,
ete. to give them udvice us to stabHity but also persons who have enormous ex-
perience in industry to advise them as to whether a particular industry would
prove useful to the eommunity.

Then ngain there is o suggestion in the statement of the Government’s in-
dustrial policy that in a particular place alone all industries should not be
Ioented. Thut was referred to by my honoursble frend Prof. Shah. T agree
with him. One way to nvoid is by introducing a system of licenses, whereby
the location of these industries will be distributed in places where raw
materinls and the men are wvailuble. The Industrial Corporation must have
such n plan before it and try to help the establishment of industries scecording
to localities. l.et there be industries whether by Birla or the Tatas. We have
ubsolutely no industries in this country. Today fromn u pin to aeroplanes we
buve to depend on foreign countries. 1 request these industrial - wagnates to
start industries, After nll 98 per cent. of the people are poor like myself and
Prof. Rangs and ultimately i is up to us to deprive them of their property and
take it over. Therefore let us not have an eternal bins or prejudice againet
those people. let us take advantage of them as much as possible.

1 nlso want this institution to eome into existence to train up the men for
purposes of administration. We are having n centralised civil service. We
should pick up the beat of men for industries. 1 was very anxious during the
war that the state itwelf should  take up all  these mills "and
run  them,  bheonuse even though _ there is° o  shortage of
cloth the mills ar producing 300 and odd varieties to make money.
Who are to man these mills?  The 1.C.8 man nimy be the best product of the
university and he may be a double graduate but is he competent immediately
to take charge of o mill? Therefore it is equally essential that we must have
men who are competent to give advice to industry. Let us not have the eternal
impression that there is an undeclared war hetween un and the industrialists.
They nre bringing in the money and the country as a whole will benefit by it.
It is only a question of distribution. 1 therefore welcome this measure and 1
also want that the scope of this Corporation vught to be enlarged in the terms
that T read out from the Cammonwealth Bank Act 1845 of Australia.

1 would like to make one ar two other suggestions. 1 want that before this
Carporstion  lends  to various  industries they must make sure  that
the industrien are  run  properly, that labour is _ paid pro-
perly and treated properly, their wages are decent and are
provided  with housing sccommodation ete, As regards the prices
of the commodities manufactured by the industries they must have a controlling
voice. Not that they must strictly contro! it but they must have an influence
or voice in it. They must also see. when thex are gathering public money, thad
the industrien do not pay exorbitang dividends to their shareholders. After all
industry is » risky concern. Tt is not a savings bank. All industries which are
to be helped should not pav more than nine per cent. dividend to their share-
holdews. Only thoee industries should be helped. When industries are develop-
ed in this country we should be equally careful that they do not exploit the
ordinary man. The man that pavs is the poor consumer ultimately. Therefore
these are all the things that the Industrial Corporation should address iteelf
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before helpimg an industry. They should also see that the consumer is equally
well protected.

As regards audit, I want that the Government itself must audit. There is a
provision that two auditors appointed under the Company Law should audit
such a big concern as that. Government audit alone will satisfy the public.
Enormous funds of the public are invested in a corporationt of this kind............

8hri B. Das (Orissa: General): That is a very funny idea. .

Shri M. Ananthasayanam Ayyangar: | see fun in the talk of my honourable
friend but not in what 1 have said. 1 do want Goverument sudit for this pur-
pose. My honouruble friend was not a inember of the Select Committee on the
Banking Bill. Fven there I insisted that the Government alone should audit.
The audit must be through the agency of the Government.

As regards management there scems to be alarm that the management of
this concern will be in the hands of big business. [ find that they have not cal-
culated the number. TUnder clause 7 two directors are nominated by the Cen-
tral Government, three by the Central Bourd of the Reserve Bank and that
makes five.  The totul number is cleven,  Three directors are elected by the
banks, -that is scheduled banks, and two directors by the shareholders of the
Corporation, other than the Central Government, the Reserve Bank, ete. Thus
there are five against five. The Managing Director is a person who is appointed
by the Central Government.

The predecessor of the Honourable the Finance Minister, who was called
the Finance Member then. said that ne wns going to introduce legislation very
soon in this Assembly to nationalise the Reserve Bank. [ expect that the
Reserve Bank will be soon nationalised. There is no meaning in having small
shareholders and run a shareholders’ bank. Similarly the Bank of England was
also nationalised. 1 expect that ell these reforms will be introduced by the
Honourable the Finance Minister who has hud experience in this direction. Rir,
T welcome this mensure- and 1 feel that it can be improved in the Select Com-

mittee, .
The Honourable Shri BR. K. Shanmukham Ohetty (Minister for Finance):
Mr. Speaker, Sir, T am glad to find that the debate has disclosed a perfect
unanimity about the need for an Industrial Finance Corporation in our country

Mr Honourable friend, Prof. K. T. 8huh, used an unnatural metaphor and
said that T brought forth a child which somebody else had conceived. Tf I
max be permitted to use a more natural metaphor, T might say that ( found
un orphaned and abandoned child and T adopted it. When 1 examined the
child_before deciding to adopt it. T found that it was not perfectly to my liking.

But T thought that the child as I found it had immense possibilities and under
the care of the eminent nurses of the Select Committee it could be improved !
In view of the fact that the Bill is going hefore a 8elect Committee, T am sure
the House does not expect me to answer the various criticisms and suggestions
that have heen made.

'Apar} from the criticisms relating to the detailed provisions of the Bill, the
main cnticisms might be classified under three categories: the scope of the
Comora't:on, the adequacy of its resources and its constitution. All the.
suggestions made during the course of the debate mny he classified under one
or other of these three heads.

With regard to the scope of the Corporation some ecriticism was made that
the activity of the Corporation will not extend to helping service eoncerns and
to helping small scale industries. Sir, this criticism misses the entire point
nl'stmg to @he scope of the Bill as T conceive it. T must frankly sav that tke
object of this Bl-“ is to sat up a finance corporation for the mlrpdaa of finaneing
the large secale industries in our countrv. When T make this delibarate state-
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ment it does not mean that [ ignore the need for having similar.zorporations
#o help agriculture or to help the small scale industries. If we believe that
there is necd for large seale industrialisstion of this country and that for some
oonsiderable time to come we must give scope to private enterprize also ip
addition to the State’s enterprise in the building up of large seale industries,
then we¢ must accept the logical corollary that we want an industrial corpora-
tion to help these industries. The object of this Bill has got that vestricted
scope and T would very much like that the 8elect Committee will confine the
soope of this Corporation to that limited purpose. As 1 said, I frankly recog-
nige the need for other corporations. In fact it is my intention, after this Bill
has been placed on the statute book, to persuade the Provincial Governments
to set up similar industrial finance corporations in each Province, apd also to
persuade the acceding States—at least the major States—to set up corves-
ponding corporations within their jurisdictions. Such Provincial aind State

tions will be expected mainly to finance the amsll scale infustries. I
would also mske an attempt to do something definite and concrete for the
belping of our agricultural economy. Criticism was rightly made that the
Reserve Bank has not achieved very much in this direction. Without being un
apologist of thr Reserve Bank I am bound to say that the Reserve Bank of
India wns not expected directly to finance agricultural . I happened
#0 be 8 Member of this House when the Reserve Bank was passed and I
aleo at one stage sat on the Joint Committee of both Houses which shaped
that measure. The object of asking the Reserve Bank to set up an Agricultural
Oredit Department wax to give a guidance in the direction of setting up the
necessary machinery for helping our agricultural economy.

Shri B. Das: Bection 54 went further.
The Hounourabls Shri R. K. Shanmukham Ohetly: Jt is quite true that

even in this restricted field enough has not been done. But in any case
there in no use our bemonning of what has not been done in the past. We
have now got the power to do what we like. There is no outsider who stands
in our way. We mny therefore go ahead. Apart from the co-operative credit
socletion, whose main function is to help the agricultural economny of the
oountry, we must do something to set up a Central Agricultural Finance Cor

tion on the lines of the Tudustrial Finance Corporation, When these have

n set up we would then have the necessary machinery for tackling the
entire cconomic activit'es of our countrv. At this stage I want Honourable
Members to ralizge that this Bill does not aim st creating a corporation which
will help all the Industrial and economic activitics of the country; it has got
a restrioted scope.  In fact, in view of the re~ent catastrophe that has over-
takon the voantry. cspecially in the East Punjab. 1 find that over and above
the industrinl Finance Corporation, the Provincial Finance Corporation and the
Agricultural Finanee Carporation, there is 2 need for n gpecinl Reconstruetion
Finance Corporation.  The problem of the rehabilitation and resettlement of
refugecs in of euch o tremendous magnitnde that it would requirs  all  the
ehergy, ex knowledge and resources of a specinl Reconstruction Corpora-
tion to tackle that problem. I hope. Sir. that in the coming months. with
$he help and co-opemtion of this House, I might be enabled to set in motion
the machinery for all thexe purposes.

With regnrd to the adequney of the resources at the disposal of the Cor-
porntion 1 am afraid there has-been some misconception. This Corporation s
pot intended to supply all the finances. or even a substantial part of the finan-
oes, necessary for the large-scale industrialisation of the country.  We contem-
plate that the Government itself, as State concerns. will set up some of these

-scale industries. Tn such a case there is no need for any help from this Cor-
poration. This Corporation is intended to help the large scale industry started
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by private enterprise. Even in this field, normally a private industrial con-
cern is expected to raise sll its capital requirements from the market and %o
obtain from the commercial banks the accommodation necessary for the day
to day running of the concern. But anyone with industrial experience will
tell you that whatever might be the capital structure of s private industrial
concern, occasions do arise when substantial help for meeting capital expendi-
ture is required, and it is difficult to raise such additional capital in the open
market. The raising of that capital may mean prosperity or decay for that
concern. It is at such & critical time that an Industrial Finance Corporation
of this type is expected to comie to the rescue of the industrial concern. If
you compgre the capital requirements for the industrialisation of the country
which will run into many hundreds of crores, you will probably go away with
the impression that the paltry amount of 30 or 40 crores which this Corporation
will command as ite resources is a totally inadequate figure. But I might
assure you that 30 or 40 crores at the disposal of a centralised corporation of
this kind can finance industries which have got a capital of probably 700 or
800 crores of rupees. But it will be open to the SBelect Committee to increase
the resources available to this Corporation.

And now, B8ir, I would say a word regarding the constitution of the Cor-
poration. The aim of this Bill has been deliberately to restrict the sharehold-
ing to certain categories of institutions. I am in agreement with the purpose
of the original Bill regarding the constitution of the Corporation. We want a
responsible corporation to fynance our industries which will not -become the
monopolistic concern of any group of individuals, which will guarantee state
control in public interests, and which will at the same time utilise all the
experience and efficiency of private business men. The running of a Finance
Corporation of this kind is a very technical and complicated process. A lay-
man cannot manage this concern. It requjres the expert knowladge and effi- .
ciency of men who have been long engaged in business and in industry. By
deliberately restricting the shareholding to certain specified institutions, it was
the intention of this Bill to bring to the service of the State urnder the control
of the State the experience gained by private captains of industry.

8ir, my honourable friend Mr, Ansthasayanam Ayyangar asked us not to
carry the prejudice against the capitalist. I think he has given very sound
advice to us. I do not want the House to be under the impression that T am
an apologist for any capitalist. I am not myself a capitalist. I do not
consider myself a capitalist.

Prof. N. G. Ranga: Who else can be a capitalist?
The Homourable Shri R. K. Shanmukham Ohetty: Every workman who

earns Rs. 60 a month and saves two rupees a month and pats it in the suvings
bank is a capitalict. That is the scientific and technical meaning of the word
capital. T think we must frankly recognize that whatever might be our ulti-
mate objective in shaping the economy of our country, for a lene time to come
we would do well to utilise the experience gained by private individuals in the
management of industry and business. I do not think that a Bovcreign Legis-
lature like ours need have any apprehension that anv individual ar group of
individuals will be allowed to exploit the common man. If we allow anybody
to exploit the common man, I would hlame ourselves, and not the man who
exploits. A modern Statc has got ample resources and ample powers to curb
exploitation of any kind. If we are to follow & wise economic poliey, what I
would suggest is. Sir, that the Indian Government with a popular backing
should exploit in its turn all the resources, the ingenuity, the experience, the
knowledge, and the efficiency of every individual in this country, whether he
is a capitalist or a workman. All this is simed at achieving the good of the
common man. There is really no difference of opinion. At any rate I have
no doubt Honourable Members would feel satisfied that whatever they might

LY



482 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [21s7 Nov. 1847

{8hri R. K. Shurunukhamn Chetty]
think about the individusl Ministers of the Government, the Government av a
whole ean be trusted to look after the interests of the common man.

As this measure is going before the Select (‘'ommittee, it is not necessary
for me to snswer the other detailed points of criticisms that were made in he
oourse of debnte. 1 have no doubt the Select Committee will take note of all
these criticisms, and so far us [ am concerned, T may give the assumnce that
I sin not committed to any particular course of action and that I would be
prepared to foll in line with the opinion of Honourable Merabers of the Select
Committes, and | hope that T might be in a position to bring again before this
House n measure which will be more aecceptable to them.

Before 1 conolude, I would propose an amendment.

Mr. Speaker: Let some other pemson propose.
The Honourable Shri R. XK. Shanmukham Ohetty: With these words I
oommend the motion to the Houme.

shri Mohan Lal Sslksema (U.P'.: Genersl): With your permission, Bir, T
move. " .
“That in the motion the names of Mr. Hossain Imam and Dr. B. Pattabhi Sitaramayya
be subetituled for the pames of Nawah Muhammad Ismail Khan and Shrimati SBucheta

Kripalani.*
Mr. Speaker: [ will first take the amendment to the motion.

The question is:

*That in ths motion the names of Mr. Hosssin Imam 30d Dr. B. Pattabhi Sitarams
be substituted for the numee of Nawah Muhammad [smail Khan and Shrimati Buc|
Kripslani."

The maotion was ndopted,

Mr. Speaker: 1 now put to the House the amended motion.

The question is:

*That the Bill 10 establish Industrial Finance (‘orporation of India be referred to &
falect Commities consisting of the Honoorable Dr. fyama Prasad Mookerjee, Shri K. M.
Munahi, Diwan Chaman Lall, 8hri M. Ananthaaysnan Ayyangar, Shri T. A. i
Chettiyar, Mr, Hossain Imam, Dr. B. Pattsbhi Sitacamayya., 8hri C. Sobrahmanyam,
Professer K. T. Shah, Shri B. Das, 8hri B. K. Paul, Shri Jaspat Ro: Kapoor, Shri Ram
Sahal, and the Mover, with instructions to report on the opening day of the next msession
of the Amembhly, and that the nomber of members whose presonce shall be necessary to
constitute & mesting of the Committes shall be five."” L

The motion was adopted.

FOREIGNERS (AMENDMENT) BILL

Mr. Speaksr: The next business to be taken up will be item No. 5 of
Lisé of Legislative Business. d o 8 of the

The Homourable Bardar Vallabhbhal Patel (Minister for Home Affairs, In-
formation and Broadeasting and Stgtes): Bir, I move: :

*That the Bill to amend the Foreigners Act, 1085, be taker into consideration.”

This is a shart measure. The necessity for the Foreigners Act wae o=l
proved by the passing of the Bill in the last Assembly, and the smending l?l‘ﬂ{
which is now proposed to be put before the House is necessarv on account of
oortain verhal changes ax necescitated by the partition of the country and of some
changes found necesssry on account of a further examination of the secti~n of
the Act which gave general powers. The first is that the words *‘Indian State”
wherever they ccenr in clause (a) of nection 2 of the Act be substituted by the

worda ‘‘scceding State’,
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Then, where there is mention of *'Tribal areas’, we propose to use ‘"Assam
tribal areas’’ because that ix the only area with which we are concerned here.

The other umendments which we propose, arose out of the fact that Section.

8, which we thought guve ample general powers, would not give s

4 pM. powers to exercise the control contemplated by the amendmients

now proposed. If a ship or vessel has in it a foreigner who has.

been brought here. and if we want to compel the Master of the ship to take
the foreigner back. Section 3 ns we have it does not give that power. So also,
if a foreigner is brought in an aireraft and we want to return him, the presensé

Act does not give the powers to ecompel the pilot to take him back.

Then you will all agree that it is necessary to have full and detailed informa-
sion about the movements of foreigners—at least a certain class of foreigners—
in this country, and the only source from which we can generallv get the-
information is the occupant of the premises in which the foreigner lives or makes
his temporary stay. At present there is nothing in the Act which would com-
pel the owner or the occupier or the manager of the premises to give us that
information and the amendment proposed is to secure powers to fill up thab
lacuna.

L)

There are certain places where undesirable activities are carried on by fore-
igners—some places such as disreputable houses, gambling dens and other-
places—where power is necessary to close down such houses. In the Act that
har been passed no such power has been given. o

Then, if a foreigner is to be deported, under the present Act there is no pro-
vision to recover the expenses of deportation although that fore'gner hus con-
siderable assets in this country, and the Government has to bear all the.ex-
penses. We consider it only reasonable that if the foreigner has got his assets,
the Government would have the power to recover the expenses of deportation.

These, in general, are the powers that are proposed to be given by the
amendments. It is a short Bill for which T do not propose to take up the time:
of the House. S8ir, I move.

Mr. Bpeaker: The question is:

“That the Bill to amend the Foreigners Act, 1946, be taken into consideration.’

The motion was adopted.

Clause 2 was added to the Bill.

Shri M. 8. Aney (Deccan and Madras States Group): Bir, here for the words:
L'Tribal areas’’, the words ‘‘Assam tribal areas’’ are proposed to be substituted.
I really do not see the propriety of this thing at all. Now the only tribal area
that exists is the Assam tribal area; the other tribal areas are outside the
Indian Union. Therefore the words ‘‘Tribal area’’ in any Act of the Union
Government can only mean tribal areas that exist inside the Tnion and no#
any tribal area which has sltogether been taken out of it. I therefore submit
that there is no need to qualify the word ‘‘Tribal’’ by adding ‘‘Assam"’ to it.

The Homourable Sardar Vallabhbhai Patel: If, as the Honourable Member-
says, there is no other tribal area in the Union except the Assam tribal area,
is there any harm in keeping the word *‘Assam’’ there?

Shri M. 8. Aney: There is no harm.

Dr. B. Pattabhi Sitaramayya (Madras: General): B8ir, to single out Assam
tribal areas would be to suggest that there are other tribal areas.

The Honourable Sardar Vallabhbhai Patel: If mention of ‘‘Assam tribal
areas’’ suggests that there arc other tribal areas, they are not included here.
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Dr. B. Pattabhi Sitaramsyys: Therefore omit ‘‘Assam’’.
Mr. Speaker: The question is:

“That clause 3 stand part of the BN,

"The motion was adopted.

:Clause B was added to the Bill,

lauses 4 t0 7 were ndded to the Bill. |

‘Clause 1 was sdded to the Bill.

The Title and the Preamble were added to the Bill.

“The Honourable Sardar Vallabhbhal Patel: 8ir, I move:
“That the Bill be passed,”

My. Speaker: The question is:
«  "That the Bill be passed.’

TI:. motion was sdopted.

N At this stage Mr. Speaker vacated the Chair, which was them occupied by Wr.
Hossain Imam (one of the Panel of Chairmen)].

WORKMEN'S STATE INSURANCE BILL
‘The Honourable Shri Jagjivan Ram (Minister for Labour): Bir, I beg to move:

“That the Bill w provide for certaiu bencfits to workmen employed in or in connection
with work of factories in case of sickness, malernity snd accident and to make provision for
«wertaiu other matters in relation thersto, be referred 0 o Belect Committes i of
4he Honourable Rajkumari Amrit Kaor, Pandit Lakshmi Kaats Maitra, 8hri K. Santhanam,
8hri Mchan lal Baksena, Bhri T. T. Krishoamachari, Haji Abdps Settar Haji lm.
Bhri Biswanath Das, Bhri H V. Kamath, Prof. N. G. Rangas, Shri Haribar Nath i,
Dr. Bakshi Tek Chand, Bhri 8. V. Krishuamurthy Rao, Mrs. Renuks Ray, and the Mover,
with instructions to report on the ujening day of the nexi session of the Assembly, and that
the number of members whose presence shall be necvssary o constitote s mesting 8f the
Committe_shall be five." .

Bir, the Workmen's State Insurance Bill was introduced in the Legislative
Assembly on the 6th of November 1946. The provisions of the Bill wefs the
roault 6f n prolonged study extending to nhout three vears in the course of which
differont intervats concerned were closely consulted. The Bill provides for a
unitied scheme of insurance for workers in perennial factories and provides for
medical care nod treatment and up to certain limits cash benefits during sick-
ness and maternity, cash bonefita in the form of periodical payments in case of
emplogyment injury which in the event of permanent. total or partial disnble-
ment. takes the form of o pension, Where death arises on account of emplr.v-
mend injury, a pension becomes paysble to the family of the deceased. The
Bill is a beginning of a scheme of Social Security on the lines followéd in
countries much more advanced economically

The scheme of lnsurance will be financed mainly by contributions from
employers and workers exceps that workers in the lowest category, that is,
those dmwing below ten annas as avernge daily wage will be exempted from
contributing, though eligible for the benefits. Provincial Governmenta will, as
their ahare, bear one-third of the tolal coet incurred within the respective
Province, on medical care and treatmens. The Central Government ‘xill, for
& period of five years in the fired instance, bear two-thirds of the cost of admini-
'stration of the Fund. The incidence of cost on account of employment injury
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benefits and maternity benefits will fall wholly on the, employer, ‘this being the
position in existing laws relating to such benefits.

Workmen insured under the Aot will, besides getting facilities for ‘medioal .
care und treatinent on efficient standards, gdso get cash benefits during periods, -
of certified sickness for periods not ex ing in the aggregate eight weeks
during a year. The amount of payments will be approximately half the
average earnings of the workman. Women workers will get mateniity bene-
fits at s flat rate of twelve unnas per day for o maximum of twelve weeks in
all, partly before and partly after confinement. In case of both cush and mater-
nity benefits, there is a qualifying period prescribed. )

Employment injury benefits are a substitute for the lump sum payments
now payable under the Workmen's Compensation Act in cases where a work-'"
man suffers injury arising out of his employment. Payment of a pension for
life and to the family in case of death of the bread-winner affords obviously
better security than a lump sum payment. In case of complete permanent -
dissblement, the pension is approximately equivalent to half the average wages
of the preceding twelve months.

An insurance scheme of this nature should be on a country-wide basis and
this is what the Bill provides. The administration will vest in a statutory
Corporation which will include, among others, representatives of employets,
workmen and of the medical profession, The medieal administration - will
vest in the Provincisl Governments though, in view of the contributions puid by
the employers and workmen, the standard of medical care and treatment pro-
vided will be of & much higher standord then is available to the general public.

Workers in perennial factories number about two million. If the Bill is
enacted, it will apply to all perennial factories four months from the date of
commencement of the Act. The administrative machinery including mediedl
personnel and equipment needed for efficient functioning of the Act will be of a
large mn%nitude. It may not be easy to apply” the Act within the time indi-
cated to factories in outlying areas and power of exemption has therefore been
provided to deal with such cases for periods not exceeding one year at a time,
This is necessary as it is unjust to make a levy on a section of the public
until Government are certain that the services for which the levy is made are
availsble a$ the same time. .

The Bill, as I said before, was introduced in the Assembly just over a year
ago. It was the pressure of legislative bussiness that prevented its further
progress till-now. But the Ministry of Lubour, to save time, has departinent-
ally circulated the Bill for expression of opinion to all those included in the
usual circulation list of the Legislative Assembly. Most replies have ecome in
and copies of all replies are expected to be ready by the end of shis month
and if the motion for appointing & Select Committee is carried, the members
thereof will have time to go through these replies before they meet. There has
been some misunderstanding in some quarters and there have been criticisms—
obviously wrong—that this scheme has been cold storuged. I do not, of course,
attach any importance to that when I am satisfied that the delay was whoily
unavoidable, but I do feel that any further long delay might invoke justifiable
criticism. The Select Committee will have before it all material that is possi-
ble to obtain and which will enable it to improve on the provisions of the Bill
to the maximum extent.

I may add, Sir, ae I have remarked previously, that this is just a beginnin
of the social security measures for the working clusses of this country and as the
task before the Corporation will be of tremendous magnitude only the industrial
labourers and rather a fraction of them are #o be covered in the first instanes. -
The intentigp of the Government is graduslly to extend these benefits to all
the ind workers and to other categories of workers in the coalfields,
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in the plantations, in the docks and also in agricultural pursuits,
bue in the present conditions of our country it will take some
time snd the working classes might have reasonably to wait for some time
before all of them are in a position $0.,be given all these facilities. I would
like to repeat, Bir, once again that tifis is just a beginning and we must have
shis beginning as early as we can.

VWigh these words, 1 move that the Bil] be referred to the Seleck Committee.

Mr. Chairman: Motion moved:

"That the Bill to provide for certsin benefita 10 workmen employed in or in connection
with work of iactories in case of sickness, maternity and accident and to make provision for
ceriain other matters in relstion thereto, be referred 1o n BSelect Committee consisting of
the Honourable Rajkumari Amrit Kaur, i’lndit Lakshmi Kanta Maitra, Shri K. Santhanam,
Bhri Mohan Lal Baksens, Bhni T. T. Krishnamachari, Haji Abdus Ssttar Hsji Ishaq Seth
Bhri Biswansth Dss, 8hri H V. Kamath, Prof. N. G. Ranga, Bhri Harihar Nath Bhastri
Dr. Bakshi Tek Chand, 8bri B. V. Krishnamarthy Reo, Mrs. Benuks Ray, and the Mover,
with instroctions to report oo the opening day of the next session of the Assembly, and that
the number of members whose presence shall be necrssary to constitute a mesling of the
Comumittee shall be five."”

The motion is now open for discussion of the House.

Shri Harihar Nath Shastri (U. P.: General): Bir, both as a member of the
House and as 8 humble representative of the Indian working class, it is my

vilege to offer my hearty congratulations to the Honourable Minister of

bour for bringing forward this ineasure, which i8 a big step towards realising
the goal of Bocial Becurity in this land. 1 am sure, 8ir, the Honourable Minjster
will cam for himself the deep gratitude of the working classes of this country
for this measure.

In the life of vory human being, Sir, there are two 'T of dependency
child-hood and old age and between the intervening period there are oocasions
during which a man or a womauy is unable to carn his or her living. In the life
of & worker such occasions include unemployment, sickness, accidents while
working—I mean disability and naternity. Now so far as accidents are con-
cerned, the Government of Indin mmoved in the matter as far back in the year
1028 when they passed the Workmen's Compensation Act. As far as un-
employment is concerned, that too is an urgent problem. But no serious
efforts bave been made in this direction so far. 1 am sure, Sir, with the
‘genuine sympathies as in possessed by our Honourable Minister a bill on un-
omployment insurance will also be brought forward before this House in 'near
future.  Bir, apart from maternity and compensation for disability that are
to a certain extant already covered under the existing laws prevalent in some
of the Provinces and the country as a whole, the main mbﬁm that this Bili
secks %o tackle ia the problem of sickness. Now, Sir, the object of sickness
insurance are two-fold.  Firetly, it provides opportunities to workers of a
curative nature, that is to say, it provides medical benefits, so that it may be
hle for them to moes o to do away with diseases or occasions for sickness.

ow  the other object of this Sicknesy Iasurance is to provide suitable com-

i
L}
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50 orores. Now go far as our country is concerned, Sir, the question of Sickness
Insurance for the first time came up for consideration before the Royal Com-
mission of Labour that was set up in the year 1929. The Royal Commission
on Labour considered over this question and it came to the conclusion that in
view of the fact that incidence of sickness in our country was much
higher than in other countries, it was necessary that Sickness Insurance
scheme should be introduced. They made two suggestions. They suggested
a long-term plan and a short-term plan. Their long-term plan was that ‘the
question of Sickness Insurance should be entrusted to an Expert Committee
which should go into the details of the question and formulate schemes on an
All India basis. Their short-term plan was that the schemes for Sickness
Insurance should be split into two parts.  Firstly, so far as medical benefits
were concerned, they should be tackled by the State, and so far as the question
of compensation was concerned, it should be tackled voluntarily by contribution
from the employers, and from the workers. Now the Government of Incl.m
later on considered these schemes and elicited the opinions of Provineial
Governments. The Provincial Governments gave their opinions and then it was
referred to the Advisory Committes of Industries and Labour of the Govern-
ment of India. That Committee came to the conclusion that a scheme of
Bickness Insurance would be formulated only after a close study of the problem
was made for a number of years; The Government of India thought that
the expense and labour that was likely to be incurred for such a study was
much more than the benefits that were likely to be conferred as a result of
that scheme. and for some time the scheme had to be given up. Again the
question was reopened in the 1987 and the opinion of various Provinces was
again elicited and the Government thought that the best course was that ins-
tead of making any detailed investigation, a beginning should be made by
making an experiment in certain industries and in certain Povinces on a volun-
tarv basin. But that too ultimately proved a failure. Then in the year
1940 there was a conference of Provincial Ministers convened by the Govern-
ment of India and that Conference decided that the opinion of labour and em-
plovers should be ascertained in connection with the question of Health
Insurance. These opinions came forward. Labour readily agreed and so
far as the employers are concerned, they too agreed, subject to certain condi-
tions, i.6. that such a scheme should cover the whole country including the
Native States and that the expenses of the scheme should be met equally by
the Government workers as well as the employers.

In the light of those observations and those suggestions this problem was
considered afresh in 1941 and 1942 by conferences of Labour Ministers, and it
was then decided that the whole question should he referred to an experienced
econmoist who could go into the details of the question and formulate a scheme.
Acoordingly they appointed Prof. B. P. Adarkar who was assisted by san
advisory committee which also consisted of certain experts besides representatives
of labour and employers. And this Bill that is now before us is in fact based
on the findings that were arrived at as a result of investigations carried on by
Prof. Adarkar.

Now. 8ir, this is not the stage to offer any detailed criticism on the Bill or
to go into the merits of every clause in it, but with your permission I shall
just deal with two or three points for consideration of the Honourable Minister
and the Belect Committee. I was a little disappointed when I came across
the Bill a few months ago. In the very first clause I found that the Bill is
not appllc'able to a class of workers known as seasonnl workers. Now seasonal
Isbourers in this country are quite big in number and most of them do a certain
nature of work which is of supreme importance from the point of view of the
eammu!mty a8 8 whole: for instance, workers in the sugar industry. In other
countries where this scheme of health insurance is in operation not only
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sensoun]l labour but even farm lubour, i.e., agrieultural labour and.<omestic
labour slso are covercd by the health insurance scheme. I was very carefully
- listening 1o the speech of the Honoursble Minister and 1 was happy to know
from hira that he is willing to extend the scope of this Bill later on as & result
of experience. What I might suggest at this moment is that no such disgrimi-
pation as between seasonal and perennial should be made in this Bill. . The
best course would be that in the first instance it may be left to Government to
decide the categories of workers to whom this Bill will first apply and then
later on it sbould be left to them to dscide how this Bill will operate. I humbly
suggest that the discrimination that is proposed to be introduced in this Bill
between seasons]l and non-seasonal workers should be done away with,

The second point is nbout composition. The Honourable Minister just said that
qureur" ntatives of employers and workers are included in the proposed board that
will be et up after this Bill is pussed. 8ir, you will see that the board is to consist

. of 20 members of whoin there are only 8 who will be labour representatives. 1
" feel thut in a mensure which is primarily, rather exclusively, concerned with the
wellare of workers it is only proper that ndequate representation of labour should
be assured so that the !xmnF may enjoy the confidence of the people for whom
it in meant.  Bimilarly in the standing committee that is proposed to be set
_up we find that out of eleven members only one labour representative is vro-
’ med T suggest that this point may also receive the attention of the Honourable
vister,
The third point is ubout exemptions. Iu the Bill it is provided that workers
. who get ten annas per duy will be exempt from the payment of any contributions
to thin fund. 8ir. i this Bill were introduced before September, 1989 1 would
,have been quite content with sn exemption up to a wage limit of ten annas s
. dny.  But, us everybody is awnre, the times have changed since then and
. what was ten annas in September 1089 is bardly equivalent now to 2 sanss.
Purhape there are no workers in this eountry—even if there are they are very
few ip number—who got ten annas or less. 8o this exemption in fact hes no
meaning If it is confined to workers who are getting only ten annas. I shall
aven draw thq attention of the Honourable Minister to the report prepared by
. Dr. Adarkar in which he has suggested 13 annas ag the limit for exemption. I
. parsonally amwnu. that the minunum should be at lenst Re. 1 per head,—the
basic wage which haa alrendy been introdused in certain industries. And I
think it is the intention of Government that Ra. 30 should be the minimum
. Wagy in all the industriea of this coyntry. Under the circumstances I feel
dhat if any . exemption in to be given.the workers to be exempted should be
. 8t least those who get Ra. 80 per month.

Caming now to the total period for which, the henefits under this fund are
perminaible o workers, the RBill provides that the maximum period for. which
m will get sicknesa benefit will be cight, weeks. 1 shall explain . the

In most of the countries whether this Bill is in operation, for instance
in ﬂem!uny and in variour other countries, the maximum period for which a
worker is_entitled to get benefite under n acheme of health insurance is 26
_weokn, ere are certain countries where 80 weeks are provided wheareas
_Ahers are certain countrien like Cgecho-slovakia, Hungary and Brazil. .where
) _‘mrlge.r_ in entitled to get bencfits under schemes of health inmrnnna.u”.lmg
‘ u)w’u unfit to work or as long ns he abaents himself ar a result of sickness.
Jhr B, . Des (Orissa: General): Tn it Pre-war practioe or present da: pms. joe
-Gl Jarihar Wath Shastri: Pre-war, g ’
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Shri B. Das: But Germany does not give anything now,
. 8Shri Harihar Nath Shastri: Anyway, that question does not arise at

. the present movement.

Even with regard.to conditions in other countries I may put only twe points
.. before you.: In the.first place, as I said in the very beginning, incidence of
sickness in our country is much higher than in other countries. Secondly,
_it may be mated thut wages in our country are extremely low as compared to
other countries,

..Bhri' H. V.: Kamath (C. P. & Berar: General): I submit that members of
the Beleot Committee will do well to cut down their speeches.

" 8hrt Harihar Wath Shastri: I shall accede to your wish and conclude in o
few minutes,

Now, the other point is Mr. Adarkar’s report, which forms the basis of
. this Bill, I would draw the attention of the Honourable Minister to this
. report in ‘which he has said that the maximum period should be 90 days, which
come so about 13 weeks. T should suggest humbly that if the Furopean
standards are not accepted, at least the suggestions which have been made as
8 result of close study by a very qualified and ccmpetent economist, who has
thoroughly gone into the problem, should be accepted by the Government.

In accordance with the wishes of my honourable friend, Mr. Kamath, I
will not pursue the matter further. I would conclude by once again con-
gratulating the Honourable Minister, especially for two of the clauses in the Bill,
presumably Clause 62 and Clause 68, in which it has been laid down that during

. the period of sickness no employer shall be competent either to reduce the
wages or to punish or to dismiss-any of the workers.

I hope, Sir, that after the Bill emerges from the Select Committee, it will
..ocome back in a form that will enable it to rank amongst the model schemes or
model legislatiom-that is prevalent in this connection in other parts of the world.

With these few words, I once again.gupport the motion.

' ‘Shrimatt G. Durgabai: (Madras: .General): Mr: Bpeaker, it is with great
pleasure I rise to congratulate the Honourable Minister in charge of this Bill’
for having brought such a measure which promises great boons and benefits to
the workmen employed in various factories, It is really a pity that we could
not have this kind of legislation earlier when the other progressive
oountries in the world had made a great onward anarch in this direstion of
having social securitics of this nature. I do not know whether I should say
- that it would go to the credit or discredit of. the regime previous to ours.

But the fact is there that we could not have & mesaure of this kind. So
I congratulate the Member who is the author.of this Bill in bringing forward
8 Bill which is intended to give great benefit to the workmen,

Of course I have had an ocoasion to go through some of the provisiona of this
Bill. I find that it has been very well planned out and very well conceived
and it really speaks of the very sympathetic attitude taken and the great vision
which the Honourable Minister has shown in planning ovt the whole thing. Of
course it deals with the matter quite extensively and also very liberally, But
some of the clauses in the Bill, T feel, require sume kind of reconsideration by
the Honourable ‘Minister and also by the Select Committee which is going

. to sorutinise this Bill. My difficulty is this. I jurt wanted to bring to the
notice of the House and also to the Honourable Minister some clauses, for ex-
ample, clause 40, sub-clause (3)—relating to maternity benefit. ' I wonder how
:the rate of twelve annas a day, a period. of twelve. weeks, of which not more
than six weeks shall precede the confinement, was arrived at. My friend, the

i honourable Member the previous speaker, has just said that ten annas in: the
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olden days would only mean two and a half annas now. I stand subject to
correction but he has said that that is the value of the money today. Applying
that to the case of a lady who has to undergo s confinement or who comes under
the benefit of this clause, she would not really be well provided by the rate
given to her, that'is twelve annas. But in considering this, I really feel, Bir,
that she has to be counted as two and not one, because she not only has to be
provided for but also the child whom she is to give to the world as s national
fortune or wealth. Therefore, [ feel Bir, that the Homourable Minister may
please consider this suggestion end see that the rate of twelve annas may be
& minimum rate and not the maximum. I hope that the Honourable Minister
and the Belect Committee would give due consideration to this aspect.

Another consideration which has troubled me as much is that some kind of
limitation is placed on the ability of women coming under the benefit. Bhe
is required to fulfil certain conditions in order to come under this benefit clause,
namely, sub-clause 8 which says:

A woman shall not be qualified for tho maternity benefit unless—

(i) not less than 96 weekly contributions in respect of the woman have been pai

within a continuour of twelve months immediately preceding the week in
which she is confined or in which she gives notice of pregnancy before confine-
ment, olc. . . . . M

Dut if this is to be applied I do not know how many women will really be
able to benefit under this. Many women may have to go without having the
benefit of this legislation. Fven men may not be really conversant with the
law, the rules and the technicalities. That being so, how many women will
be conversant with the rules and regulations so that they would know that
they should pay their premiums regularly in order to take advantage of this
legislation and that it is only when they duly comply with all the formalitiea
that they would be entitled to the benefit under this legislation and not other
wise. T requent the Honourable Minister and the Select Committee to see that
they are exempted from the operation of this qualification imposed upon
them for at least a period of two years. Otherwise many women who have
not registered their pregnancy or who have not given notice of it may be ex-
cluded from the benefit of thix clause. That is another essential point which

1 would bring to the notioe of the Honourable Minister and the Select Com-
miltee for consideration. .

Then, I notice here that in the oase of maternity benefit not leas than 26
woekly contributions are to be paid but in the case of sickness under clause 89
sub-clause (b) not less than 17 weekly contributions in respect of workmen
should have been paid. I do not know why in the case of sickness it has been
only 17 weekly contributions and in the case of maternity it is 26 weekly ocon-
tributions. would suggest for the consideration of the Honourable Minister
and the Select Committee that they should see that this kind of imposition of
& rule, which is uot going to week to the benefit of the womeu
is removed or relaxed to some extent or at least for a period of two years.

Clause 86 of the Bill says. )

“Al any time whem the funds of the Corporation permi Board enhance
:, .:uﬂ-‘t‘ sny beneM admiseible under this Act and the pu:,odu.l.w which such benefi(

I do not know what the future would be like. Bus if the i 8
permite and if the fund eo permits I would urge the Humunblsapmmlﬁnidumd
the Select Committee to ide for some kind of recreation, for some kind of
vooational activities and for the establishment of some training institutions
for enabling the women and children to equip themselves with the Decessary
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knowledge and also to have some kind of enjoyment through the .recreational
activities provided for them.

There is one other important point that I want to bring to the notice ot the
Honourable Minister. In the Preamble it is stated that the benefits of this
legislation will be open only to workmen working in the factories. As the pre-
vious speaker pointed out, the benefits should be open not only to the workmer
in factories but to all kinds of workmen in any occupation, such as workers in
agricultural operations, domestic servants, etc. 1India is predominantly an agri-
cultural country and roughly a crore of people are employed in agricultural oper-
ations. 1 do not know why this very useful social security measure should
give the benefit only to the workmen in factories but not to the large number of
worknien in other occupations and institutions other than the fuctories. With
these few observations I would request the Honourable Minister once again and
the Select Committee to give due consideration to these facts and I once aguin
congratulate the Honourable Minister.

Shri 8, Nagappa (Madras: General): Sir, I rise to join the previous speakers
who congratulated the Honourable Minister for Labour. I find in the Btate-
ment of Objects and Reasons that the sickness benefit given to a man will not
exceed eight weeks. In a year of 12 months after all there is every like-
lihood of a man falling sick for more than eight weeks, Even if he recovers
he will require sometinie, at least some weeks, to bzcome fit enough to resume
work. For this period nothing is given to him. When the man is on the
way to recovery he requires more money in order to recoup himself and become
fit to work again. No doubt the Honourable Minister has done a good desl in the
interest of the workers but I would request him to do a little more. I would
suggest that instead of eight weeks it should have been twelve weeks per man
and 15 weeks per woman.

An Honourable Member: Why?

ghri 8. Nagappa: My Honourable friend asks, why make a distinction
between wnan and woman.

A woman is a tender creature and requires more care then s man. A man
can take care of himself better than a woman,

An Honourable Member: Question.

Shri 8. Nagappa: My Honourable friend says that ladies are capable of
taking care of themselves and can do so better than men. However, 1 do not
want to enter into a controversy over that.

The Honourable Minister has not been kind enough to include in the scope
of this Bill seasonal labourers. The Honourable Members who spoke before
me were kind enough to emphasise this particular point, I hope the Select
Committee will go“into this matter and try to include seasonal labourers also,
so that they may also get the benefit.

I do not find any clause in this Bill as regards old age pension. A man or
woman is expected to work during her life time but there is a time in oid age,
if a man or woman has no children who is to take care of them. They have
been working all their lives in order to produce more and more national wealth.
They have been exploited so long as they were strong and sturdy enough to work
but when they grow old what will happen to them? 1In all countries, especi-
ally the Western countries there is the sisbem of old age pension prevailing.
The Honourable Minister was kind enough to say that we have only made a
beginning and I would request him to include this particular benefit in the
Bill in order to give old age pension benefit to those poor workers. As the
Honourable Lady Member said the scope of the Bill need not be confined to
the workers in industrial concerns only but it should e \xtended o other
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workers, ‘cspecially agricultural labourers, who have been responsible for pro-
ducing the main essentials of our day to day life. Without agricultural
lubourers you cannod bave raw materials, without the raw materials you
cunnot have industrial muguntes and then only you require industrial labour. :
Therefore first of all you have to take care of the agricultural labourer who is
responsible for the whole prodlction of the nations] weslth. The Honourable
Minister said that he has made only a beginping and I hope he will not stop
with the beguming but would go further in order to give benefit to all classes
of labourers in whatever walke of life they may be working in this country.
With thene fow remuorks I once again ~ongratulate the Honourable Minister
for having brought in such a beneficial measure before this House. One more
point, Bir. Now there are 29 Members on the Board. But very few repre-
sentatives belonging to the labouring clagses hhive been put on the Board.
There isx another thing I wish to mention. While making selegtion of:
Membors $0 the Selret Commiittee T do ‘not find Members belofiging to the
labouring classes, who can understand labour problems better than others.
There are nnly a few whe will T ghink can do some thing. I have however full
confidenve in those Membeis who have been appointed to the select Committee

und T hope they will be shle to wee that the Bill is made more beneficial to all
classes of workers,

With these few obsorvations I once agsin cougratulite the Honourable
Mamnber,

The Asaambly them adjowrned till Eleven of the Clock on Satwrday, the "
22nd November, 1047. .
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